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INTRODUCTION e

I, the Chairman of the Public Accounts Committee as authe-
rised by the Committee, do present on their behalf this Two Hun-
dred and Fifteenth Report on the action taken by Government on
the recommendations of the Public Accounts Committee contained
in their Hundred and Sixty-Ninth Report (Fifth Lok Sabha) on
Outstanding Audit Observations and Inspection Reports.

2. On the 3rd June, 1975 an ‘Action Taken Sub-Committee’,
consisting of the following Members, was appointed to scrutinise
the replies from Government in pursuance of the recommendations
made by the Committee in their earlier Reports:

Shri H. N. Mukerjee—Chairman
Shri V. B. Raju—Convener

Shri Priya Ranjan Das Munsi

Shri Darbara Singh ]
Shri N. K. Sanghi L
Shri Rabi Ray . | Members
Shri Raja Kulkarni ]
Dr. K. Mathew Kurian ]

3. The Action Taken Sub-Committee of the Public Accounts
Committee (1975-76) considered and adopted this Report at their
sitting held on the 14th April, 1976. The Report was finally adopted
by the Public Accounts Committee on the 21st April, 1976.

4. For facility of reference the main conclusions|recommenda-
tions of the Committee have been printed in thick type in the
body of the Report. A statement showing the main recommenda-
tions|observations of the Committee is appended to the Report.

5. The Committee place on record their appreciation of the
assistance rendered to them in this matter by the Comptroller and
Auditor General of India.

New DELHI; H. N. MUKERJEE,
April 21, 1976. ) Chairman,
Vaisakha 1, 1898 (Saka). Public Accounts Committee.

V)



CHAPTER I x_
REPORT

1.1. This Report of the Committee deals with the action taken
by Government on the recommendations/observations contained
in their 169th Report (Fifth Lok Sabha), which was presented to
Lok Sabha on 29th April, 1975, on ‘Outstanding Audit Observations
and Inspection Reports’ commented upon in Chapter VII of the
Report of the Comptroller and Auditor General of India for the
year 1972-73, Union Government (Civil).

1.2. As there were abnormal delays in settling a large number
of Oufstanding Audit Observations and Inspection Reports, the
Committee, in paragraphs 1.6 to 1.9 of the Report, had recommen-
ded:

“1.6. The Committee take a very serious view that the Minis-
tries/Departments have tried to extenuate the unusual
delays in settling a large number of outstanding audit
observations totalling 1,34,820 as administrative lapse. All
the five types of audit objections, namely (i) sanctions
for establishment not received (Rs. 35.00 lakhs), (ii)
sanctions not received for contingent and miscellaneous
expenditure (Rs. 3,95.49 lakhs), (iii) sanctions te esti-
mates not received (Rs. 13,80.73 lakhs), (iv) detaileg bills
for lump sum drawals not received (Rs. 7,60.22 lakhs) and
(v) vouchers not received (Rs. 17.24.61 lakhs) are of very
serious nature and have to be taken seriously. The Com-
mittee would require that responsibilities should be fixed
on the concerned drawing/disbursing officers.

1.7. The outstanding audit observations reveal serious failure
of the administrative ministries to regulate expenditure
strictly according to financial rules. The Committee de-
sire that Government should make every effort to ensure
that the audit observatiorf¥#f8Edrhplied- within a rea-
sonable period of time. Thdtﬁutp’tandinggamdifagbjections
with details shoulgl(l%ﬁhp}yp Hluf’bve A dlm p%rts of

the Mlmstrles/Depar‘tments Statutory an utonomous
Bodies. Jmﬂumhﬁ 1o msmhsquI ol

coiiggitil to dasordisqsd VI

1.8. The Committee have mosfgubtthat:dt 45 fam.thayadminis-
trative Ministries/Departments tor giar u t e1r r&acéurvely.

21
and take timely and effectwg fon £o po necessary
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staff or to devise proper forms or returns for the expedi-
tious collection of information from lower formations.
The Committee desire that the Ministry of Finance should
devise a suitable machinery for the expeditious settlement
of outstanding audit observations/inspection reports.
Guide-lines should be issued to all administrative Minis-
tries in this regard.

1.9. The Committee have noted that there has been negligi-

ble progress in clearance of outstanding audit cbserva-
tions/inspection reports and the arrears are still very
numerous. If the recommendations that have been made
by the Committee in the previous paragraphs are imple-
mented both in letter and spirit, the Committee are con-
fident that a better performance will ensure in regard to
the implementation of the audit observations.”

13. On the above recommendations/observations Action Taken
Notes received from the following Ministries/Departments of the
Government of India are appended to this Report (Appendices I to

XXIX):

© 0~ O g B WD

O T e S T G O S
L S I U SO

17.

: Department of Agriculture

. Department of Expenditure

. Department of Revenue and Insurance

. Department of Economic Affairs

. Department of Banking

. Department of Personnel and Administrative Reforms
. Ministry of Home Affairs

. Ministry of Shipping and Transport (Transport Wing)
. Department of Supply

. Department of Rehabilitation

. Department of Education

. Department of Social Welfare

. Department of Industrial Development

. Ministry of Commerce . e
: Department of Health.

; Mmlstry of Works ’and 'Hotisin g

23 rro ot r:."rn’"\"anzlr‘ﬂ‘

.29ibod
Department of Irrigation

18’ Miﬁis’t‘fy off E}ffernalf Affairs oved ooltimeoD odT 8.1 ~

r 19
V1ges

36 (Y

rittsged\eaitdainiM svitstd
Department 0¥ Tourlsm ofo bog ylomit odet bos
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20. Department of Civil Aviation

21. India Meteorological Department

22.
23.
24,
25.
26.
27.
28.
29.

Department of Defence
Department of Power

Department of Statistics
Ministry of Labour

Department of Steel

Department of Science & Technology

Ministry of Information and Broadcasting

Department of Mines (Secretariat Proper; Geological Sur-

vey of India, Indian Bureau of Mines, Airborne Mineral
Surveys & Exploration and Controller of Mining Leases).

14. The number of audit observations made upto March, 1974
but outstanding as on 31st August, 1974 in respect of some of the
Ministries| Departments and their attached and subordinate offices,
as reflected in the Report of the Comptroller and Auditor General

of India for the year 1973-74, Union Government (Civil),

is indi-
cated in the following table:

Ministries/ Departmerts Total Total Number Amount
number  amount of (Lakhs
of obser- (lakhs of obser- of
vations rupees)  vations Tupecs)
made made
upto prior
March to April,

1974 but 1971

outstan-

ding on

31st

August

1974

I 2 3 4 5
A. CIVIL DEPARTMENTS

Agriculture 4,856 1,C0.88 659 6.65
Commerce 823 21.96 175 7.79
Education and Social Welfare . 3,639 1,17.85 688 17.74
Exterral Affairs 8,297 2513523 5,138 I,11.13
Finance 21,025  1,92.90 4,591 50.50




Health and Family Plarning
Home Affairs

Industrial Development .
Information and Broadcastirg .
Irrigation ard Power

Labour and Rehabilitation
Law, Justice and Company Affairs
Shipping and Transport

Supply .

Steel and Mines

Tourism and Civil Aviation
Works and Housirg

Cabinet Secretariat

Culture .

Electronics

Scierce and Techrology

2 3 4 5
4,382 2,84.26 965 98.22
24,269  14,09.53 5,746 3,90.20
1,678 18.54 666 4.83
4,392 3,07.68 452 11.07
6,515 17,60.05 1,106 81.41
10,744  4,84.80 3,597 1,47.63
800 13.54 I51 1.08
1,104 3,49.67 189 9.12
3,602 2I.41 1,325 1.69
6,968 1,50.50 1,519 58.68
5,695 3,99.60 1,194 1,52.28
28,899 68,91.12 6,205 12,67.32
1,507 12.70 180 XIS
2,038 59-45 565 14.27

390 13.99

2,306 34.08 183 2.07

B. DEPARTMENTALLY MANAGED COMMERCIAL AND QUASI- ;
CIAL UNDERTAKINGS QUES S COMMIR

Information and Broadcastirg .

125

1.25

7

1.5. The Outstanding Observations have been broadly analysed

by Audit as follows:

Nature of observations Number Amount
of items (lakhs of

rupees)

1 2 3
A — CIVIL DEPARTMENTS
(a) Sanctions for establishment rot received 2,060 1,55.97
(b) Sanctions not received for contingent and miscellancous

expenditure s . 5 3 . - > . 2,694  4,60.06
(c) Sanctions to estimates not received . . 6 o 4,766  12,04.04
7,92.16

(d) Dictailed bills for lump-sum drawals not reccived ; 18,025




I 2 3

(e) Vouchers not received ! A . ; : 5:242  19,00.85

(f) Payees’ receipts not received 47,359 34,50.97

(g) Advances paid to Goverrmernt servarnts rot recovercd 37,334  3,34.27

(h) Agreements with contractors/ suppliers rot received 1,653 26,15.83
(i) Payments to contractors/ suppliers not in conformity with

contracts and agreemernts % ; : 5 : 96 36.27

(j) Overpayments or amounts disallowed in audit not recovercd 1,235 v8.09

(k) Sanctions to write off of losses etc. not received 499 77-46

82 3.23

(1) Breach of flnancial propriety

(m) Sanctions for reserve limit of stock/excess over reserve
stock not received . . : . .

(n) Other reasons . . .

22,866

18 1,03.11

17,05.41

B. DEPARTMENTALLY MANAGED COMMERCIAL AND QUASI- COMMER-

CIAL UNDERTAKINGS

(a) Sanctions for establishment notreceived 35 0.94

(b) Payees’ receipts not received 4 0.04

(c) Advances paid to Governmentservantsnotrecovered 52 0.17
(d) Overpayments or amounts disallowed in audit not reco-

vered ” . . . A . 7 0.01

28 0.09

(e) Other reasons

1.6. Two cases, cited by Audit as illustrations, in which there

have been delays in furnishing replies to audit observations

mentioned below:—

are

(a) Defence department had to incur an extra expenditure

of Rs. 1,04,877 on customs duty and sea freight on account
of delay in supply of stores for three to eleven months
beyond the scheduled delivery date in a contract exe-
cuted in November, 1965. In December, 1968, India Sup-
ply Mission, London was requested to examine what
portion of this loss may be recovered as liquidated
damages from the supplier. [In reply it was intimated in
February, 1969 that delay on the part of supplier could
be attributed to three lots of shipments and estimated
liquidated damages would be DM 8,674 (or Rs. 28,000)
It was promised that attempts would be made to recover
the actual loss from the supplier after ascertaining the



loss from the indenting officer. Final reply is, however,
still (January 1975) awaited from the department
despite several reminders.

(b) On 8th October, 1971 firm ‘A’ had communicated its
acceptance to forego packing charges of DM 14,000 if its
progress payment terms were agreed to. Two contracts
were issued without accepting the progress payment
terms proposed by firm ‘A’. It was assumed that the
firm would accept payment on shipment without demand-
ing any extra packing charges in view of short delivery
period of one to six months. Packing charges were
shown as included in the contractual price, While send-
ing acknowledgement of the contracts, the firm again
intimated on 3rd February, 1972 that price should be
treated as exclusive of packing charges as India Supply
Mission, London had not agreed to progress payment
terms. As no action was taken to negotiate the terms of
payment, the firm claimed packing charges of DM 14,000
in April 1973 and the same were accepted in June, 1973
without obtaining approval of Deputy Director General
and Financial Adviser thus resulting in an avoidable
expenditure of DM 14,000 (Rs. 45,000 approx.). The matter
was brought to India Supply Mission’s mnotice on 2nd
August, 1973; their comments are still awaited (January
1975).

1.7. The following table indicates the position in regard to out-
standing Inspection Reports [Chapter VIII of the Report of the
Comptroller and Auditor General of India for the year 1973-74,
Union Government (Civil)]:

Number of outstandirg

Year of
Ministries/Departments issue of
the ear-
lier Reports  Paragraph
outstanding in the
TEeports Reports
I 2 3 4

A. CIVIL DEPARTMENTS
Agriculture S 5 5 . B . 1952-53 559 2,568

Commerce . 3 . 5 . v . 1959-60 300 1,188




I 2 3 4
Hducation and Social Welfare 1951-52 1,611 5,278
External Affairs 1949-50 290 1,226
Finance . . 1956-57 900 2,530
Health and Family Plannirg . 1957-58 237 865
Home Affairs 1956-57 1,085 3,736
Industrial Development 1960-61 162 451
Irrigation and Power 1953-54 697 6,887
Labour and Rehabilitation 1956-57 996 5,100
Law, Justice and Company Affairs 1956-57 120 293
Shipping and Transport 1954-55 199 583
Steel and Mines 1963-64 147 721
“Tourism and Civil Aviation 1956-57 270 1,133
Works and Housing 1952-53 1,811 13,171
B. DEPARTMENTALLY MANAGED COMMERCIAL AND
QUASI-COMMERCIAL UNDERTAKINGS
Agriculture . . 5 1959-60 15 81
Finance 1966-67 11 30
Health and Family Planning . 1964-65 28 76
information and Broadcasting 1966-67 60 145
Irrigation and Power 1957-58 18 109
Labour and Rehabilitation 1964-65 13 65
Works and Housing 1966-67 24 73

1.8. The more important types of irregularities noticed during
inspection and local audit, summarised in the Report of the Compt-
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roller and Auditor General of India for the year 1973-74, are indi-
cated below:

Number of*
offices
in which
irregulari-
ties were
Noticed
A. CIVIL DEPARTMENTS
1, PUBLIC WORKS OFFICES—

Number of offices inspected during 1973-74 . . v s 402
(i) Wasteful and infructuous exependiture due to defective plans,

designs and abandonment of works > . 5 : 35
(ii)  Extracostto Government due to re)ecnon of lowest tenders or

delay in accepting tenders . . ; 5 20
(iii) Excess payments due to non-observance of the conditions of con-

tracts or non-provxsxon of necessary safeguards in con-

tracts . . . . . . . . v 48
(iv)  Splitting up of purchase orders s : s s 28
(v)  Unauthorised finar cial aidsto contractors . . . . 21
(vi) Delay in effecting recovery of security depcsits from contiac-

torsand paymert of contractors’ bills ; . 5 . 42
(vii) Arrearsin maintenanceand/or non-maintenance ofinitial accounts

of road metal, material at-site accounts, etc. . : 34
(viii) Other irregularities . . . . - 0 . 5 312

2. TREASURIES AND OTHER CIVIL OFFICES—
Number of offices inspected during 1973-74 5 p . 5 2,215

(i) Non-observance of rules relating to custody and handling of cash,
posting and maintenance of cash books, muster rolls, physical
verification of cash,reconciliation of departmental receipts and
remittanceswith the treasury records, recordirg of measure-
merts, etc. . . . . . . . B . 525

(ii)  Securities from persons handling cash and store not obtained,
or, if obtained, not for the prescribed amount . : o 125

(iii)  Stores accounts pot maintained properly and penodxcal verifica-
tion not done . . . 5 436

(iv) Defective maintenance and/or non-maintenance of log books of
staff cars, etc. . 5 . ; ¢ . 114

(v) Localpurchase of sationeryin excessof autho_rised limits and
expenditure incurred without proper sanction . - 104

(vi) Deiayand/ornon-recovery of receipts, advancesand other charg-
€S, etc, . 5 . . . . 5
573




(vii) G.P.Fund accounts of Class IV staff not maintained properly . 184
(viii) Payment of grantin excess of actualrequirements . s A 49
(ix) Sanctions to write off of loans, losses etc. not received 69
(x) Overpaymentsof amountsdisallowedin audit notrecovered . 35
(xi) Other types of irregularities 1,514
B. DEPARTMENTALLY MANAGED COMMERCIAL AND

QUASI-COMMERCIAL UNDERTAKINGS
Number of offices inspected during 1973-74 118
(i) Extra cost to Government due to rejection of lowest terders or

delay in accepting tenders - S 3 5 é I
(i) Non-observance of rules relating to custody and handling of cash,

posting and maintenance of cash books, muster rolls, physical

verification of cash, reconciliation of departmental receipts

and remittances with the treasury records, recording of mea-

surements etc. 4 . - 3 ! 1 : 3
(iii) Delayin recoveryand/or non-recovery of receipts, advances and

other charges etc. : : : . . : b 5
(iv) Store accounts not maintained properly and periodical verification

not done . : . . 5 . . : 6
(v) Wasteful and infructuous expenditure due to defective plans,

designs and abandonment of works . A : 5 L
(vi) Irregularities in calculation of depreciation 2 - . 3
(vii) Non-adjustme: tof transactions etc.in accounts . i T
(viii) Unauthorised financial aid to contractors - - ; . I
(ix) Irregilaritiesin calculation of interest on capital, sundry deb-

tors, sundry creditors, liabilities, advances and purchases,

etc. . . : . : s . 5 . . 19
(x) Non-observance of rules rejatingto reconcililation of departmen-

tal remittances and withdrawals with the Audit offices > I3
(xi) Other types of irregularities 5 . . % > 153,

1.9. In reply to their recommendations contained in paragraph 1.8
of the 169th Report, the Committee have been informed by the Min-
istry of Finance (Department of Expenditure) as follows:

“Comprehensive instructions and guidelines are laid down in
the ‘Standing Guard File on speedy settlement of Audit
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Observations/Inspection Reports and timely disposal of
draft audit paragraphs.” Attention of all Ministries/De-
partments has again been drawn to these instructions for
strict observance and they have been requested to review
their existing procedures at the Joint Secretary’s level and
take special steps to liquidate the backlog of audit obser-
vations|inspection reports, vide this Ministry’s O.M. No.
F.12(13)-E (Coord) |75 dated 27th August, 1975.”

1.10. While the Committee are happy that certain measures
aimed at securing the expeditious settlement of Qutstanding Audit
Observations and Inspection Reports have heen taken by the various
Ministries/Departments in pursuance of the Committee’s recommen-
dations contained in their 169th Report (Fifth Lok Sabha), there is
still considerable scope for improvement, and unless concerted
efforts are made continually, the position may well become irretriev.
able. It is of particular concern that the number of Audit Observa-
tions made upto March 1974 but outstanding as on 31st August 1974
should be as large as 1,44,054, involving a total amount of Rs. 128.59
crores as against the corresponding figures of 1,34,820 and Rs. 113.28
crores respectively as on 31st August 1973. That this should be so
despite the ‘comprehensive instructions and guidelines’ stated to have
been laid down in the ‘Standing Guard File’ would indicate that
these instructions and guidelines have been honoured more in the
breach than in the observance. Now that these have been reiterated
by the Ministry of Finance, the Committee hope that there would
be a greater awareness on the part of the Ministries/Departments
of the importance of expeditious settlement of Audit Objections.
The Committee would be watching the position in this regard through
the future Audit Reports.

1.11. The Committee find that as on 31st August, 1974, advances
totalling Rs. 334.44 lakhs paid to Government servants had not been
recovered in as many as 37,386 cases. Similarly an amount of
Rs. 18.10 lakhs, representing overpayments or amount disallowed
in audit in 1242 cases wag pending recovery. The Committee take a
serious view of these outstandings and desire that these should be
recovered early.

1.12. It is disconcerting that a number of Inspection Reports are
stated to be outstanding for well over two decades. The reasons for
this sorry state of affairs should be gone into thoroughly and neces-
sary remedial measures adopted and implemented.
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1.13. The Committee take an extremely serious view of the
Tailure on the part of the India Supply Mission, London, in not even
replying to an Audit objection raised in August 1973 till January,
1975. In another case, even though the Mission had promised, in
February 1969, that attempts would be made to recover the loss
accruing on account of delayed delivery of stores coniracted in
November 1965, the final position had not been intimated to Audit
till January 1975, ‘despite several reminders.” The Commiitee desire
that responsibility for this impermissible delay should be fixed for
appropriate action, '

NeEw DEerLHr; H. N. MUKERJEE,
April 21, 1976 Chairman,
Vaisakha 1, 1898 (Saka). Public Accounts Committee.

5]
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APPENDIX I
MINISTRY OF FINANCE
(Department of Expenditure)

Recommendations

The Committee take a very serious view that the Ministries/
Departments have tried to extenuate the unusual delays in setting:
a large number of outstanding audit observations totalling 1,34.820
as administrative lapses. All the five types of audit objections,
namely (i) sanctiong for establishment not received (Rs. 35.00 lakhs),
(ii) sanctions not received for contingent and miscellaneous ex-
penditure (Rs. 3,95.49 lakhs), (iii) sanctions to estimates not receiv-
ed (Rs. 13,80.73 lakhs), (iv) detailed bills for lump sum drawals.
not received (Rs. 7,60.22 lakhs) and (v) vouchers not received
(Rs. 17,24.61 lakhs) are of very serious nature and have to be taken
seriously. The Committee would require that responsibilities should
be fixed on the concerned drawing/disbursing officers.

The outstanding audit objectiong reveal serioug failure of the
administrative ministries to regulate expenditure strictly according
to finan ial rules. The Committee desire that Government should
make every effort to ensure that the audit observations are complied
with within a reasonable period of time. The outstanding audit
objections with details should be shown in the Annual Reports of
the Ministries/Departments Statutory and Autonomous Budies,

The Committee have noted there has been negligible progress in
the clearance of the outstanding audit observations/inspection re-
ports and the arrears are still very numerous. If the recommenda-
tions that have been made by the Committee in the previous para-
graphs are implemented both in letter and in spirit, the Committee
are confident that a better performance will ensure in regard to the
implementation of the audit observations. ’

[S. No. 1, 2 and 4 (Paras 1.6, 1.7 and 1.9) of Appendix to 169tk
Report of the PAC (5th Lok Sabha)].

Action Taken

The recommendations of the Committee have been brought ie
notice of all Ministries for necessary action.

12
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Recommendations

The Committee have no doubt that it is for the administrative
Ministries/Departments to gear up their machinery and take timely
and effective action to post necessary staff or to devise proper forms
or returns for the expeditious collection of information from lower
formations. The Committee desire that the Ministry of Finance
should devise a.suitable machinery for the expeditious settlement
of outstanding audit observations/inspection reports.  Guidelines
should be issued to all administrative Ministries in this regard.

[S. No. 3 (Para 1.8) of Appendix to 169th Report of the PAC
(Fifth Lok Sabha)].

Action Taken

Comprehensive instructions and guidelines are laid down in the
“Standing Guard File on speedy settlement of Audit observations/
inspection reports and timely disposal of draft audit paragraphs”.
Attention of all Ministries/Departments has again been drawn to
these instructiong for strict observance .and they have been reques-
ted to review their existing procedures at the Joint Secretary’s
level and take special steps to liquidate the backlog of audit obser-
vationslinspection reports vide this Ministry’s O.M. No. F.12(13)-
E (Coord) |75 dated 27th August, 1975 [Copy enclosed (Annexure)].

[Ministry of Finance No. F. 12(13)-E (Coord)/75].

Annexure
No. F. 12(13)-E (Coord) |75

Government of India
Ministry of Finance
Department of Expenditure
New Delhi, the 27th August, 1975

OFFICE MEMORANDUM

Subject: —169th Report of the Public Accounts Committee (5th
Lok Sabha) relating to outstanding Audit objections
and Inspzaction Reports.

The undersigned is directed to invite a reference to the 169th Re-
port of the Public Accounts Committee, wherein the Committee have
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referred to the large number of outstanding Audit objections ins-
pections reports and stressed the need for their early clearance. The
Committee have also desired that the Ministry of Finance should
devise a suitable machinery for expeditious szttlement of outstanding

audit objections/inspection reports and issue guidelines to all ad-
ministrative Ministries in this regard.

2. Comprehensive instructions alrsady exist in the “Standing
Guard File” on speedy settlement of audit objections/inspection
reports and timely disposal of draft audit paragraphs. Even though
the responsibility for removal of objections and thz settlement of
other points raised in audit devolves primarily upon the disbursing
officers. Heads of offices and controlling authorities, the Ministry/
Department has the responsibility to ensure that the requisite action
is taken in time and should therefore take active steps towards this
end. Attention is in this connection invited to the following
instructions contained in the Standing Guard File:—

(i) Responsibility for ensuring prompt attention to the audit
objections/inspection reports should be placed upon a
designated senior officers in each Ministry|Department.

(ii) Ministries should maintain a register containing the items
of audit objections|inspection reports as reported by
Audit authorities both in respect of the Secretariat proper
and in respect of the attached and subordinate offices and
indicate the action taken on each item.

(iii) Each Ministry should fix a target date for clearance of
outstanding audit objections/inspection reports and ensure
that the date is adhered to.

(iv) To facilitate better understanding of each other’s point
of view and to help in quicker settlement of audit objec-
tions /inspection reports the Ministries have been advised
that the outstanding audit objections/inspection reports
should be periodically discussed by the administrative
authorities in the subordinate offices as well as in the
Ministry with the representatives of Audit at an appro-
priate level.

(v) When a Ministry has a large number of chronic objections
which have somehow defied attempts to settle in the
ordinary manner, the Ministry is required to considar the
question of appointing an ad hoc Committee including a
representative of the Audit as an observer, to go through
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the bhacklog and dispose the objection by taking appro-
priate action on each of them.

(vi) The executive officer should while inspecting the subordi-
nate offices, make it a point to enquire about the disposal
of audit objections/inspection reports and the improve-
ments effectzd in the procedure as a result thereof.

3. It will thus be observed that suitable instructions’/guidelines
for the speedy settlement of audit objection already exist. What is
required is stricter observance of the existing instructions contzined
in the Standing Guard File, by the Ministries/Departmenis and
their attached and subordinate Offices. Ministries/Departments are
accordingly requested to review their existing procedure at the Joint
Secretary’s level to ensure stricter observance of the instructions
contained in the Standing Guard File by all concerned and take

special steps to liquidate the backlog of audit objections/inspection
reports.

4. The Public Accounts Committee in their 169th Report have also
taken a very s=rious view that the Ministries have tried to extenuate
the unusual delays in settling a large number of outstanding audit
observations and have desired that responsibility should be fixed
on the concerned drawing/disbursing officer (Para 1.6). It has also
been recommended that the outstanding audit objections with details
should ba shown in the Annual Reports of the Ministry /'Department,
Statutory and autonomous Bodies (Para 1.7). It is requested that
necessary action on these recommendations may be taken by the
respective Ministries/Departmants concerned and “action taken
notes” forwarded to the Lok Sabha Secretariat.

(N. N. K. NAIR)
Joint Secretary to the Gouvt. of India.
To
All Ministries/Departments of the Govt. of India.
No. F. 12(13)-E (Coord) /75

Copy forwarded to all Heads of Divisions and all DFAs/AFAs
in the Expenditure Divisions.

Copy to the C & A. G., New Delhi.

J. S. BAJAJ

Deputy Secretary to the Govt. of India.
[F. 12(13)-E (Coord) /75 dt. 29-8-1975].



APPENDIX II %
MINISTRY OF FINANCE
(Deptt. of Revenue & Insurance)
Recommendations

The Committee take a very serious view that the Ministiies/
Departments have tried to extenuate the unusual delays in seitling
a large number of outstanding audit observations totalling 1,34,820 as
administrative lapse. All the five types of audit objections, namely
(i) sanctions for establishment not received (Rs. 35.00 lakhs), (ii)
sanctions not received for contingent and miscellaneous expenditure
(Rs. 3,95.49 lakhs), (iii) sanctions to .estimates not received
(Rs. 13,80.73 lakhs), (iv) detailed bills for lump sum drawals not
received (Rs. 7,60.22 1lakhs) and (v) vouchers not received
(Rs. 17,24.61 lakhs) are of very serious nature and have to be taken
seriously. The Committee would require that responsibilities should
be fixed on the concerned drawing|disbursing officers.

The outstanding audit observations reveal serious failure of the
administrative ministries to regulate expenditure strictly according
to financial rules. The Committee desire that Government should
make every effort to ensure that the audit observations are com-
plied with within a reasonable period of time. The outstanding audit
objections with details should bs shown in the Annual Reports of the
Ministries/Departments, Statutory and Autonomous Bodies.

The Committee have no doubt that it is for the administrative
Ministries|Departments to gear up their machinery and take timely
and effective action to post necessary staff or to devise proper forms
or returns for the expeditious collection of information from lower
formations. The Committee desire that the Ministry of Finance
should devise a suitable machinery for the expeditious ssttlement of
outstanding audit observations|inspection reports. Guidelines should
be issued to all administrative Ministries in this regard.

The Committee have noted that there has been negligible pro-
gress in the clearance of outstanding audit observations|inspection
reports and the arrears are still very numerous. If the recommenda-
tions that have been made by the Committee in the previous para-
graphs are implemented both in letter and in spirit, the Committee

16
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are confident that a better performance will ensure in regard to the
implementation of the audit observations.

(Sl. No. 1—4 Paras 1.6 to 1.9 of Appendix of 169th Report,
1974-75) .

Action Taken

The observations ofi the Committee have been brought tc the
notice of all concerned for guidance. A copy of the instructions
issued in this regard vide F.No. 15|64|74-IFU (B&A) dated the 18th
December, 1975 is enclosed.

Suitable instructions for expeditious settlement of outstanding
audit objections and inspection reports have been issued by the Da-
partment of Expenditure in their O.M. No. F. 12(13)-E (Cbord) |75
dated the 27th August, 1975, [Copy enclosed (Annexure)].

(F. No. 15/64

74-IFU (B & A).

ANNEXURE

F. No. 15/64|74-IFU (B&A)

Government of India
MINISTRY OF FINANCE

Deptt. of Rev. & Ins.

(Internal Finance Unit,
Budget & Accounts Cell)

New Delhi, the 18th December, 1975.

All Heads of Department under the
Ministry of Finance (Deptt. of Rev. & Ins .)

Sir
Sub: 169th Report of P.A.C. on Chapter VII of C. & A. G.
for the year 1972-73—Union Government (Civil) re-
lating to outstanding Audit Objections and Inspection
Reports.

I am directed to refer to this Ministry’s letter dated the 11th
October, 1974, on the subject cited above and to say that P.A.C.
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while commenting on the Audit Paragraph 52/1972-73 have ob-
served:—

“The Committee take a very serious view that the Ministries|
Departments have tried to extenuate the unusual delays
in settling a large number of outstanding audit observa-
tions totalling 1,34,820 as administrative lapse. All the five
types of audit objections, namely (i) sanctions for estab-
lishment not received (Rs. 35.00 lakhs), (ii) sanctions not
received for contingent and miscellaneous expenditure
(Rs. 3.95.49 lakhs), (iii) sanctions to estimates not received
(Rs. 13,80.73 lakhs), (iv) detailed bills for lump sum dra-
wals nct received (Rs. 7,60.22 lakhs) and (v) vouchers not
received (Rs. 17,24.61 lakhs) are of very serious nature
and have to be taken seriously. The Committee would
require that responsibilities should be fixed on the con-
cerned drawing|disbursing officers.

The outstanding audit observations reveal serious failure of
the administrative ministries to regulate expenditure
strictly according to financial rules. The Committee
desire that Government should make every effort to en-
sure that the audit observations are compiled with within
reasonable period of time. The outstanding audit objec-
tions with details should be shown in the Annual Reports
of the Ministries/Departments, Statutory and Autonomous
Bodies.

The Committee have noted that there has been negligible pro-
gress in the clearance of outstanding audit observations|
inspection reports and the arrears are still very numerous.
If the recommendations that have been made by the Com-
mittee in the previous paragraphs are implemented both
in letter and in spirit, the Committee are confident that a
better performance will ensure in regard to the imple-
mentation of the audit observations.”

It is, therefore, requested that P.A.C.’s recommendations may
be strictly complied with in accordance with the instructions already
issued in this connection from time to time.

2. As desired by the Committee responsibility should be fixed on
the concerned drawing and disbursing officers for the unsual delays
in settling a large number of outstanding audit observations wher-

ever necessary and facts of such cases reported to this Ministry for
information.
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3. A copy of the Department of Expenditure O.M. No I' 12(13)-
E(Coord) |75 dated 27-8-1975 containing the instructions in the matter
is enclosed for strict compliance.

Yours faithfully,

(J. R. K. SRIVASTAVA),
Under Secretary to the Govt. of India.

COPY
No. F. 12(13)-E (Coord)|75

Government of India
MINISTRY OF FINANCE

Department of Expenditure
New Delhi, the 27th August, 1975.

OFFICE MEMORANDUM

Subject:—169th Report of the Public Accounts Commitiee (5th Lok

Sabha) relating to outstanding Audit Objections and Ins-
pection Reports.

The undersigned is directed to invite a reference to the 169th Re-
port of the Public Accounts Committee, wherein the Committee
have referred to the large number of outstanding Audit Objections|
Inspection Reports and stressed the need for their early clearance.
The Committee have also desired that the Ministry of Finance
should devise a suitable machinery for expeditious settlement of out-
standing audit objections|inspection reports and issue guidelines to
all administrative Ministries in this regard.

2. Comprehensive instructions already exist in the ‘Standing Guard
File’ on speedy settlement of audit objections|inspection reports and
timely disposal of draft audit paragraphs. Even though the responsi-
bility for removal of objections and the settlement of other points
raised in audit devolves primarily upon the disbursing officers, Heads
of offices and controlling authorities, the Ministry|Department has
the responsibility to ensure that the requisite action is taken in time
and should therefore take active steps towards this end. Attention

is in this connection invited to the following instructions contained in
the Standing Guard File:—

(i) Responsibility for ensuring prompt attention to the audit
objections/inspection reports should be placed upon &
designated “senior officer in each Ministry/Department.
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(ii) Ministries should maintain a register containing the items
of audit objections/inspection reports as reported by Audit
authorities both in respect of the Secretariat proper and
in respect of the attached and subordinate offices and
indicate the action taken on each item.

(iii) Each Ministry should fix a target date for clearance of
outstanding audit objections/inspection reports and ensure
thoet the date is adhered to.

(iv) To facilitate better understanding of each other’s point of
‘view and to help in quicker settlement of audit objections/
inspection reports the Ministries have been advised that
the outstanding audit objections/inspection reports should
l-> periodically discussed by the administrative authorities
in the subordinate offices as well as in the Ministry with
the representatives of audit at an appropriate level.

(v) When a Ministry has a large number of chronic objections
which have somehow defied attempts to settle in the
ordinary manner, the Ministry is required to. consider the
question of appointing an ad hoc Committee including a
representative of the Audit as an cbserver, to go through
the back-log and dispose the objection by taking appro-
priate action on each of them.

(vi) The executive officer should, while inspecting thz subor-
dinate offices, make it a point to enquire about the dis-
posal of audit obkjections/inspection reports and the im-
provementg effected in the procedure as a result thereof.

3. It will thus be observed that suitable instructions/guidel‘nes
for the speedy settlement of audit objections already exist. What is
required is stricter observance of the existing instructions contained
in the Standing Guard File, by the Ministries/Departments «nd their
attached and subordinate offices. Ministries/Departments are accord-
ingly requested to review their existing procedure at the Joint
‘Secretary’s level to ensure stricter observance of the instructions
contained in the Standing Guard File by all concerned and take
special steps to liquidate the backlog of audit objections/inspection

rapoits.

4, The Public Accounts Committee in their 169th Report have
also taken a very serious view that the Ministries have tried to
extenuate the unusual delays in settling a large number of outstand-
ing audit observations and have desired that responsibility should
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be fixed on the concerned drawing/disbursing officer (Para 1.6). It
has also been recommended that the outstanding audit objections
with details should be shown in the Annual Reports of the Ministry/
Department, Statutory and autonomoug Bodies (Para 1.7). It is
requested that necessary action on these recommendations may be
taken by the respective Miaistries/ Departments concerned &nd ‘ac-
tion taken notes’ forwaried to the I.ok Sabha Secretariat.

Sd/-
(N. N. X, Nair)
Joint Secretary to the Govt. of Indix.
To
All Ministries/Departments of the Govt. of India.

No. F. 12(13)-E(C ord) |75.
Copy fcrwarded to all Heads of Divisions and all DFAs/AFAs in
the Expenditure Divisions,

Copy to the C & A.G., New Delhi.
Sd/-
(J. S. Bajaj),
Deputy Secretary to the Govt. of India.
(Letter No. 15/64/75-IFU/B&A dt. 22-12-1975)



APPENDIX I
No. F. 8(23)-BI75

MINISTRY OF FINANCE
i(Department of Economic Affairs)

New Delhi, the 27th Jan., 1976.
OFFICE MEMORANDUM

SuBJECT: —169th Report of P.A.C. on Chapter VII of Report of Comp-
troller and Auditor General of India for the year 1972-73
Union Govt. (Civil) relating to Outstanding Audit Obser-
vations and Inspection Reports.

The undersigned is directed to refer to Lok Sabha Secretariat’s
O.M. No. 2/4/6/74/PAC dated 21-1-76 on the subject indicated above.

2. Since in the case of recommendations vide S. Nos. 1 to 4 of
Appendix to the above noted Report of the P.A.C., the replies to all
the recommendations of the Committee which were of a general
nature and marked for all Ministries, had been furnished by the
Department of Expenditure (a copy is enclosed) * no separate ‘Action
Taken’ statement in respe“t of these recommendations is required
to be furnished by this Department. Necessary action so far as the
instructions contzined in para 4 of Department of Expenditure’s
O.M. No. F'. 12(13)-E (Coord) /75 dated 27-8-1975* enclosed with the
action taken statement forwarded by the Department of Expenditure
on the above Report, has already been taken by this Deparitment.

Sd|- (KM. SOMI TANDON)
Under Secretary to the Govt. of India

*See Annexure T
1Not vetted in Audit
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APPENDIX IV

MINISTRY OF FINANCE*
(DEPARTMENT OF BANKING)

Recommendation

The Committee take a very serious view that the Ministries/
Departments have tried to extenuate the unusual delays in settling
a large number of outstanding audit observations totalling 1,34,820
as administrative lapse. All the five types of audit objections, namely
(i) sanctions for establishment not receiveq (Rs. 35.00 lakhs), (ii)
sanctiong not received for contingent and miscellaneous expenditure
(Rs. 3,95.49 lakhs), (iii) sanctions to estimates not received (Rs.
13,80.73 lakhs), (iv) detailed bills for lump sum - drawals not
received (Rs. 7,60.22 lakhs) and (v) vouchers not received
(Rs. 17,24.61 lakhs) are of very serious nature and have to be taken
seriously. The Committee would require that responsibilities should
be fixed on the concerned drawing|disbursing Officers.

[S. No. 1(Para 1.6) of Appendix to the 169th Report of PAC
(5th Lok Sabha)]

Action taken

(i) Audit observations:

Most of the audit observations which are of routine nature, relate
to the adjustment of T.A., L.T.C. and leave salary advances. Neces-
sary adjustments in respect of such advances were carried out in
this Department as soon as possible. However these adjustments
were not carried out simultaneously in the books of A.G.C.R. with
the result that number of items were shown outstanding in the books
of audit though a large number of them had already been settled.

The year-wise break-up of the audit observations outstanding
against the Department of Banking as on 31-8-1973 as intimated by
the AGCR is given below:

(a) A.G.C.R. (i) G.M. Section 3 5 X 1971-72 8
(Objections Gazetted Officers) 3 1972-73 26

(ii) 'T.M. Section . ¢ : 1970-71 2

1971-72 54

1972-73 IS

(b) A.G. Bombay . : ; X 2 T97I-72 5
TorAL v . 110

#Not vetted in Audit

1N
o
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On receiving the extracts of C&AG’s report regarding ontstanding
Audit Observations and Inspection Reports relating to the Depart-
ment of Banking, the Office of the AGCR were requested to furnish
full details of all outstanding items against this Department as such
details were not available. On receiving of the details, position with
reference to the settlement of the items were furnished to the AGCR.
After some correspondence, the office of the AGCR(DA 8) reported
the latest position of outstanding audit objections in respect of the
non-gazetted staff in May, 1975. As per the AGCR’s letter of May,
75, 2 items are outstanding. All these relate to minor technical ob-
jections such as verification from service books of non-gazetted
staff. Necessary action for settlement of these items has already been
taken separately. These will be settled shortly.

(ii) Inspection Reports :
The break-up of the outstanding Inspection reportsis given below :—

No. of Number

Year Inspection of paras
TEPOTrtS
1955-56 : ; . . : : 6 14
1972-73 ; . : : 5 : 2 6
ToTAL > ; S 20

The latest positi»n of the Inspection reports is set out as under :

Year of -
Inspection = ParaNo. Latest position
report

1965-66 4,6, 7 &8

1
1966-67 3 | Necessary comments had already been furrished to the
+ A.G.C.R. Reply is awaited from them.
1966-68 7 |
|
1968-69 & ]
1969-70 2, 4 (ii) Settled vide AGCR’s letter dated 14-9-75.
1969-71 6 1
1971-72 4,5&6 Necessary comments had been sert to the AGCR and their
reply is awaited.
1972-73 I, 2 (b)
1969-70 4 Necessary sarnction for write off of the loar Rs. 5000/- to
the Departmental Carteen had already been issved.
1971-72 I Settled
1971-72 2 Necessary remitta~ce certificate had been obtaired from
Treasury Officer ar d sent to the AGCR for settlemer t.
1971-72 5(iv) 1

+ Settled vide AGCR’S letter dated 22-12-75.
1972-73 3 J =
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Recommendation

The outstanding audit observetion reveal serious failure of the
administrative Ministries to regulate expenditure strictly according
to financial rules. The Committee desire that Government should
make every effort to ensure that the audit observationg are complied
with within a reasonable period of time. The outstanding audit ob-
jections with details should be shown in the Annual Reports of the
Ministries/Departments, Statutory and Autonomous Bodies.

[S. No. 2 (Para 1.7) of Appendix to the 169th Report of PAC
1974-75 (5th Lok Sabha)].

Action taken

The observation of the Committee have been noted for strict
compliance. The outstanding audit objectiong with details will he
shown in the Annual Report of the Ministry of Finance 1875-7¢.

Recommendation

The Committee have no doubt that it is for the administrative
Ministries/Departments to gear up their machinery and take timely
and effective action to post necessary staff or to devise proper forms
or return for the expeditious collection of information from lower
formation. The Committee desire that the Ministry of Finance
should devise a suitable machinery for the expeditious settlement
of outstanding audit observations|inspection reports. Guidelines:
should be issued to all administrative Ministries in this regard.

[S. No. 3 (Para 1.8) of Appendix to the 169th Report of PAC (5th
Lok Sabha) ]

Action taken

The observations of the Committee have been noted for compli-
ance. Suitable steps are being taken for the expeditious settlement
of outstanding audit observations|Inspection Reports.

[D.0. No. G-25013|5{75-cash dt. 2.1.1976]



APPENDIX V

CABINET SECRETARIAT

(DEPARTMENT OF PERSONNEL & ADMINISTRATIVE
REFORMS)

Recommendation

The Committee take a very serious view that the Ministries|De-
partments have tried to extenuate the unusual delays in settling a
large number of outstanding audit observations totalling 1,34,820 as
administrative lapse. All the five types of audit observations namely
(i) Sanctions for establishment not received (Rs. 35,00 lakhs), (ii)
sanctions not received for contingent and miscellaneous expenditure
(Rs. 3.95.49 lakhs), (iii) sanctions to estimates not received (Rs.
13.80.73 lakhs), (iv) detailed bills for lump sum drawals not re-
ceived (Rs. 7,60.22 lakhs) and (v) vouchers not received (Rs.
17,24.61 lakhs) are of very serious nature and have to be taken
seriously. The Committee would require that responsibilities should
be fixed on the concerned drawing|disbursing officers.

[S. No. J—Appendix Para 1.6 of PAC’s 169th Report (5th Lok
Sabha) J.

Action taken

No such case is involved in the pending audit observatiors|ins-
pection reports for the year 1972-73 in regard to the Department of
Personnel and A.R. and its attached|subordinate offices. However,
the recommendations of the Committee have been brought to the
notice of all the concerned officers of this Department for guidance
vide this Department letter No. 11/1/75-Ad. II dated 17.5.75.

Recommendation

The outstanding audit observations reveal serious failure of the
administrative ministries to regulate expenditure strictly according
to financial rules, The Committee desire that Government should

26
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aake- every effort to ensure that the audit observations are com-
plied with within a reasonable period of time. The outstanding audit
objections with details should be shown in the Annual Reports of
the Ministries|Departments, Statutory and Autonomous Bodies.

[S. No. 2—Appendix Para No. 1.7 of PAC’s 169th Report (5th Lok
Sabha) ].

Action taken

Necessary action is always taken in this regard. Further instruc-
tions have again been issued to all concerned. Instructions have also
‘been issued that the outstanding objections with details should be
shown in the Annual Reports of the Department, vide this Depart-
ment letter No. 11|1]75-Ad-II dated the 6th September, 1975.

Recommendation

The Committee have noted there has been negligible progress in
the clearance of the outstanding audit observations|inspection re-
ports and the arrears are still very numerous. If the recommenda-
tions that have been made by the Committee in the previous para-
graphs are implemented both in letter and in spirit, the Committee
are confident that a better performance will ensure in regard to the
implementation of the audit observations.

[S. No. 4—Appendix Para No. 1.9 of P.A.C/’s 169th Report (5th
Lok Sabha)]

Action taken

The recommendations of the Committee have been brought to
the notice of all the concerned Offices of this Department for their
guidance vide ‘this Department letter No. 11|1|75-Ad. II dated the
27:5.75,

[D.O. No. 11|1|75-Ad. II dated 4.12.1975]

258 L.S.—3.



APPENDIX VI
MINISTRY OF HOME AFFAIRS

Recommendation

The Committee take a very serious view that the Ministries/
Departments have tried to extenuate the unusual delays in settling
a large number of outstanding audit observations totalling 1,34,820, as
administrative lapse. All the five types of audit observations,
namely (i) sanctions for establishment not received (Rs. 35.00 lakhs),
(ii) Sanctions not received for contingent and miscellaneous
expenditure (Rs. 3,95.49 lakhs), (iii) sanctions to estimates not
received (Rs. 13,80.73 lakhs), (iv) detailed bills for lump sunr
drawals not received (Rs. 7,60.22 lakhs) and (v) vouchers not
received (Rs. 17,24.61 lakhs) are of very serious nature and have to
be taken seriously. The Committee would require that responsibi-
lities should be fixed on the concerned drawing/disbursing officers.

[S. No. 1—Appendix Para N. 1.6 of PAC’s 169th Report (5th Lok
| Sabha) ]

Action taken

The recommendation has been brought to the notice of all the
concerned officers of this Ministry for guidance and strict compliance
and they have also been requested to fix responsibilities on the
eoncerned drawing/disbursing officers in all cases of unusual delays
in the settlement of audit objections wide this Ministry’s circular
letter No. 7/4|75-Ac. III dated 24th September, 1975 (Copy en-
enclosed).

Recommendation

The outstanding audit observations reveal serious failure of the
administrative ministries to regulate expenditure strictly according
to financial rules. The Committee desire that Government should
make every effort to ensure that the audit observations are complied'
with within a reasonable period of time. The outstanding audit
objections with details should be shown in the Annual Reports of
the Ministries|Departments, statutory and Autonomous Bodies.

[S. No. 2—Appendix Para No. 1.7 of PAC’s 169th Report (5th:
Lok Sabha)}

28
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Action taken

The concerned officers in the Ministry have been requested to
issue necessary instructions to all their concerned officers to re-
gulate expenditure strictly according to the financial rules and to
ensure that the audit observations complied with within a reason-
able period of time vide this Ministry’s circular letter No. 7|4|75-Ac.
IIT dated 24th September, 1975.

The outstanding audit objections with details will be shown in
the Annual Reports of the Ministry of Home Affairs, as desired.

Recommendation

The Committee have noted therg has been negligible progress in
the clearance of the outstand_ing audit observations/inspection reports
and the arrears are -still very numerous. If the recommendations
that have been made by the Committee in the previous paragraphs
are implemented both in letter and in spirit, the Committee are
confident that a better performance will ensure in regard to the
implementations of the audit observations.

[S. No. 4—Appendix Para No. 1.9 of PAC’s 169th Report (5th Lok
Sabha) }

Action taken
The concerned officers in the Ministry have been requested to
bring this recommendation of the Committee to the notice of all
their concerned officers and to ensure that the recommendations
made by the Committee are implemented in full, vide this Ministry’s
circular letter No. 7|4|75-Ac. III dated 24th September, 1975
(Annexure),

Annexure
No. 7/4/75-Ac.I11
GOVERNMENT OF INDIA/BHARAT SARKAR
MINISTRY OF HOME AFFAIRS|GRIH MANTRALAYA

New Delhi 110001, the 24th September, 1975.

To - < e e
SuBJECT.—169th Report of the Public Accounts Committee (1974-75)

relating to outstanding audit objections and Inspection
Reports.

Sir,
I am directed to enclose a copy of the recommendations of the
Public Accounts Committee (1974-75) made in paras No’s. 1.6 to 1.9



30

of their 169th Report mentioned above. The action to be taken on
those recommendations has been indicated therein. It is requested
that these instructions may please be strictly observed in respect of
all audit objections and Inspection Reports with which you are
concerned.

Yours faithfully,
Sd/- P. K, Sarkar,
Director (Finance).

No. 7|4|75-AcJII New Delhi 110001, the 24th September, 1975.
Copy with enclosure forwarded for similar necessary action to:—

U.S. (Cash), Director (Hindi), and D.S. (SCT), Ministry of
Home Affairs,

Sd/- P. K. Sarkar,
Director (Finance).
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APPENDIX VII
MINISTRY OF SHIPPING & TRANSPORT
(Transport Wing)

Recommendation

The Committee take a very serious view that the Ministries/
Departments have tried to extenuate the unusual delays in settling
a large number of outstanding audit observations totalling 1,34,820
as administrative lapse. All the five types of audit objections, namely
(i) sanctions for establishment not received (Rs. 35.00 lakhs), (ii)
sanctions not received for contingent and miscellaneous expendi-
ture (Rs. 3,95.49 lakhs), (iii) sanctions to estimates not received
(Rs. 13,80.73 lakhs), (iv) detailed bills for lumpsum drawals not
received (Rs. 7,60.22 lakhs) and (v) vouchers not received
(Rs. 17,24.61 lakhs) are of very serious nature and have to be taken
seriously. The Committee would require that responsibilities
should be fixed on the concerned drawing/disbursing officers.

[Sr. No. 1 (Para No. 1.6) of Appendix to 169th Report of the
Public Accounts .Committee (1974-75) ]

Action taken

Sp far as the Ministry of Shipping and Transport are concerned,
a comprehensive review of the outstanding Audit Objections and
Inspection Reports appearing in Chapter VII of the Report of the
C&AG of India for the year 1972-73 has been conducted and the
result is contained in Annexure ‘A’ and ‘B’. The position, as imn-
dicated in these Annexures, is summarised in the table below:

Andit Objections  Inspection Report

No. Amonrt No. Paras
Rs.

{a) No.of outstanding Audit Objections

and Inspection Reports as per C&AG

Report for 1972-73 & revised* : 1234 3,31,18,793 197 628
{b) N>.of Audit Objections and Inspection

Reports ascleared upto 30-9-75 . 1067 3,21,08,623 85 247
{c) No. of Audit Objections and Inspectlon

Reports still pending 5 167 10,10,170 112 381

#*See attached rote.

33 A TR R



34

It will be seen that the number of Audit Objections has come down
from 1234 (Rs. 3,31,18,793) to 167 (Rs. 10,10,170). Similarly, the num-
ber of inspection Reports and Paras is reduced from 197 to 112 and
from 628 to 381 respectively. A considerable improvement has thus
been achieved through special efforts made by drawing/disbursing
officers upon whom the need for prompt settlement of Audit Objec-
tions and Inspection Reports is being impressed continuously:..
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Note

The figures of Audit Objections, Inspection Reports and paras as
appearing in the C&AG’s Report for 1972-73 were revised to those-
as shown in Annexure A&B as per discrepancies pointed out by the:
AG Bombay/AGCW&M New Delhi as below:—

Name of A.G. Audit Amountin Inspection Paras
Objection Rupees Report
1 2 3 4 s
A.G. Bombay (As reported to AGCR) 331 4,565,314 7 13
(As Revised) 292 4,85,320 8 9
CW&M (As reported to A.G.C.R.) 6 Ig
(As Revised) 5 15
Audit Objections Inspe ~tion Re ports
) No. Amount & _No. Paras
No. of outstanding audit objections &
Inspection Reports as per C&AG Re-
port for 1972-73 . . - 1273 3,30,89,787 197 636
Discreparcy as per note above. . (=) 39 (+) 29,006 (=) (—)8:
TOTAL : 1234 3,31,18,793 197 628

Recommendation

The outstanding audit observations reveal serious failure of the:
administrative Ministries to regulate expenditure strictly accord-
ing to financial rules. The committee desire that Government
should make every effort to ensure that the audit observations are
complied with within a reasonable period of time. The outstand-
ing audit objections with details should be shown in the Annual
Reports of the Ministries/Departments, statutory and Autonomous:
Bodies.

[Sr. No. 2 (Para No. 1.7) of Appendix to 169th Report of the:
Public Accounts Committee (1974-75) T’
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Actiem taken

Directions have been issued from time to time stressing upom
the Drawing/Disbursing officers in the Ministry to clear the Audit
Objections and the Inspection Reports as early as possible. Such
directions were last issued wvide para 3 of this Ministry’s endorse-
ment No. BAS-13/75, dated the 1st October, 1975 (Annexure ‘C’).
The requirement of showing audit objections with details in the-
Annual Report of the Ministry has been noted for compliance.

ANNEXURE C

(GOVERNMENT OF INDIA
MINISTRY OF SHIPPING AND TRANSPORT
(Transport Wing)

No. BAS-13/75 Dated New Delhi, the 1st October, 1975

SusJecT: —Half Yearly Statement of outstading audit objections and
Inspection Reports for the period ending 30-9-74 but not
settled upto 31-3-75 in respect of the Ministry of Shipping
and Transport.

A copy of letter No. Genl|XV (10)|75-76|1169 dated 28th August,.
1975 from the A.G.C.W. & M. together with half yearly statement of
outstanding audit objections and Inspection Reports for the period
ending 30th September, 1974 but not settled upto 31st March, 1975.
in respect of Ministry of Shipping and Transport has been enclosed..
The objections and reports relate to the following units:

(i) C & A Section
(i) IS.T.C.
(iii) TWT Directorate
(iv) SY I
(v) SY II
(vi) PDA
(vii) PG
(viii) MW
(ix) PDB
(x) PDC
(xi) Roads Wing (C&GQG)
(xii) BRDB
(xiii) D.G. I&L.
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The number of copies of statement received is only two. It is,
therefore, not possible to supply one copy each to all concerned
units. As it is not possible for the Budget Section to segregate the
objections and reports, it has been indicated below as to how each
unit should collect information relating to them.

3. All the units are aware that Public Accounts Committee take
-a very serious view of the outstanding audit objections and Inspec-
tion Reports. It is, therefore, requested that prompt settlement of
the outstanding audit objections and Inspection Reports is taken up
with the A.G.C.W.&M. and the result reported to Budget Section
latest by the 15th October, 1975.

Sd/-
(H. RAJAN),
Accounts Officer.

‘To

1. C&A Section—A statement of outstanding audit objections
and Inspection Reports concerning C&A Section, ISTC & IWT is
-attached.

2. T. Section|IWT Directorate are requested that Audit Objections
and Inspection Reports relating to them may kindly be segregated
from the statement available with C&A Section or Budget Section.

3. Roads Wing.—A statement of audit objections and inspection
reports pertaining to Roads Wing and Border Roads Development
‘Board is attached.

4. Border Road Development Board.—It is requested that they
should depute an Assistant to copy out information relating to them
from the statement with Roads Wing or Budget Section.

5. M.T. Section.—A statement relating to D.G.I. & L is attached.
6. SYI, SYII, PG, MD, PDA, PDB, PDC Sections.
The statement enclosed shows the objections relating to all the

-sections. Each section may kindly deal with the items relating to
them and report may be furnished as desired by 15-10-75.

Sd/-
(H. RAJAN),
Accounts Officer.
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Recommendation

The Committee have no doubt that it is for the administrative
Ministries|Departments to gear up their machinery and take timely
and effective action to post necessary staff or to devise proper forms
or returns for the expeditious collection of information from lower
formations. The Committee desire that the Ministry of Finance
should devise a suitable machinery for the expeditious settlement
of outstanding audit observations|inspection report. Guidelines
should be issued to all the administrative Ministries in this regard.

[Sr. No. 3 (Para No. 1.8) of Appendix to 169th Report of the
Public Accounts Committee (1974-75)1].

Action taken

Pending receipt of the guidelines from Ministry of Finance,
instructions have been given to all the Units concerned in the
Ministry to gear up their machinery for taking timely and effective
action and for devising proper forms or returns for the expeditious
collection of information from lower formations for the purpose of
prompt settlement of Audit Observations and Inspection Reports
vide para 3 of this Ministry’s endorsement. No. 4-Bud (22) |74, dated
12-6-75 (Annexure ‘D’). In compliance of these instructions,
Director General of Border Roads have issued instructions vide their
No. 22800|DGBR|E2A|Audit, dated 2-8-75 (Annexure E) to their
lower formations. :

ANNEXURE ‘D’
MOST IMMEDIATE
GOVERNMENT OF INDIA
MINISTRY OE.SHIPPING AND TRANSPORT

(Transport Wing)

No. 4-Budget(22)|74. 7 New Delhi, the 12th June,; 1975.

‘SuBJECT: —169th Report of the Public Accounts Committee on Chap-
ter VII of the Report of the Comptroller and Auditor
General of India for the year 1972-73—Union Government
(Civil) relating to outstanding Audit observations and
inspection reports—Furnishing of Action Taken Notes.

258 L. S.—4
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A copy each of the Lok Sabha Secretariat Office Memorandum No..
2|4/6|74—PAC dated 6-5-75 and of their D.O. letter of the same num-
ber dated 14-5-75 on the subject noted above is attached. A copy of
the Public Accounts Committee’s recommendation extracted from
the above report, on which the “Action Taken Note” is to be furnish-
ed to the Lok Sabha Secretariat, is also attached.

2. The A.G.-wise break-up of 1273 audit observations and 197
inspection reports relating to this Ministry appearing in Chapter VII
of the Report of the Comptroller and Auditor General of India for
the year 1972-73 is enclosed in Annexure ‘A’. The position of the out-
standing items as on 30-9-1974 is indicated in Annexure ‘B’. All the
administrative Sections in the Ministry are requested to conduct a
review to find out the latest position in regard to outstanding audit
observations and inspection reports.

3. The administrative Sections are also requested to fix up the
responsibility on the concerned Drawing and Disbursing officers for
the lapses, if any, of the nature mentioned in the PAC’s recommenda=
tion. They should also issue instructions in their respective Divisions
inter-alia to gear up their machinery for taking timely and effective
action and for devising proper forms or returns for the expeditious
collection of information from lower formations for the purpose of
prompt settlement of audit observations and inspection reports.

4. Tt is requested that the result of the review as contemplated in
para 2 above and copies of the instructions issued as advised in para
3 above, together with any other information which may be useful
for the preparation of “Action Taken Note” may be supplied to
the Budget Section immediately and in any case before the 1st July,
1975,

Sd|- J. V. Rao,
Deputy Secretary to the Govt. of India.

1. Director (MM)|Director (C) |Director (M)|
DS(MAE) |DS(PD)|DS(L)|DS(R)|DS(BRDB)

2. US(E)|US(T)|US(D)|US(PG)|US(MA)|US
a (PDA)|US(SY)|US(MS)|US(PE) |US(L)
: (4 copies each).
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3. US(Budget)—Roads Wing (10 copies). R R
4, US(BRDB)—(10 copies). ‘
5. US(IWT)—(5 copies).

Encl:—As above.

Copy with ‘enclosures forwarded to S.O. (Coord). The require-
ment of showing outstanding audit objections with details in the An-
nual reports of the Ministry in future may kindly be noted, for com-
pliance,

Sd|- J. V. Rao,
Deputy Secretary to the Govt, of India.

ANNEXURE ‘E’

DTE GENERAL BORDER ROADS
(SEEMA SARAK MAHANIDESHALAYA)
KASHMIR HOUSE
DHQ P.O. NEW DELHI-11.

No. 22800/DGBR |E2A |Audit. O 2 Aug. 5.
To :
, All Project VARTAK, Beacon, Pushpa, Deepak,

Duntak, Sewak, Swastik, Samparts, Yatrik.

169th Report of the Public Accounts Committee on Chapter VII ‘of
the Report of C & AG for the year 1972-73 Union Govt. (Civil)
Relating to outstanding observations and inspections reports
furnishing of action taken notes.

Items of LTAR shown outstanding against Border Roads Orga-
nisation as published in the report of Comptroller and Auditor
General of India for year 1972-73 are shown in the attached anne-
xure. Projects wise break down is also given. Based on 169th report
of the PAC latest position in regard to the audit objections and ins-
pection reports was intimated to the Sectt. as per statistics held in
this HQ. This is shown in the same annexure,

2. PAC have viewed seriously the audit objections of the five
types namely (i) sanctions for establishment not received (ii) sanc-
tion not received for contingent and miscellaneous expenditure (iii)
sanctions to estimates not received (iv) detailed bills for lump sum
drawals not received (v) vouchers not received. It has been observed
that the progress on the liquidation of these audit objection is not
upto the desired result. The Committee therefore desired that
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machinery at all levels be geared up and timely|effective action
taken to settle the vutstanding objections.

3. In view of the fact that term of the Public Accounts Com-
mittee 1975-76 is likely to be shorter than usual due to forthcoming
General Elections, Chairman has desired that Action Taken Notes
relating to the report be submitted by 16th Aug. 1975. Importance of
early finalisation of LTARS has been stressed time and again. You
are once again requested to impress on the Commanders of TFs
and OSC Base Depots to take immediate action for the clearance of
the outstanding items of LTARs. Progress in this respect may be

intimated by the end of Aug. 75 definitely and then reflecteq in
Quarterly Progress Reports.

Sd/- R. P. WADHAWAN,
SBSO
SO 2|E2A|P&A

Director General Border Rwads.
Copy to:

Western Base Wksp (GREF)
Eastern Base Wksp (GREF)
Western Store Division (GREF)
Eastern Store Division (GREF)

Recommendation

The Committee have noted there has been negligible progress in
the clearance of the outstanding audit observations|inspection reports
and the arrears are still very numerous. If the recommendations
that have been made by the Committee in the previous paragraphs
are implemented both in letter and in spirit, the Committee are con-
fident that a better performance will ensure in regard to the imple-
mentations of the audit observations.

[Sr. No. 4 (Para No. 1.9) of Appendix to 169th Report of the
~ Public Accounts Committee.]
Action taken

The Committee’s observations have been noted and are beling
acted upon, as may be seen from the reply to Recommendation No. 1.

[No. 4-Budget (22)|74 dt. 16-10-1975]



APPENDIX VIII
MINISTRY OF SUPPLY & REHABILITATION
(DEPARTMENT OF SUPPLY)

Recommendation

“The Committee take a very serious view that the Minis-
tries/Departments have to extenuate the unusual delays in settling
a large number of outstanding audit observations totalling 1,34,820
as administrative lapse. All the five types of audit objections,
namely (i) sanctions for establishment not received (Rs. 35 lakhs),
(ii) sanctions not received for contingent and miscellaneous expendi-
ture (Rs. 3,95.49 lakhs), (iii) sanctions to estimates not received
(Rs. 13,80.73 lakhs), (iv) detailed bills for lump sum drawals not
received (Rs. 7,600.22 lakhs) and (v) vouchers mnot received
(Rs. 17,24.61 lakhs) are of very serious nature and have to be taken
standing audit observations shown in the Audit Report, 511 observa-
be fixed on the concerned drawing/disbursing officers.”

[Sr. No. 1 of the Hundred and Sixty-Ninth Report of Public
Accounts Committee (Fifth Lok Sabha)].

Action Taken

As far as the Department of Supply is concerned out of 3216 out-
stading audit observations shown in the Audit Report, 511 observa-
tions have since been cleared.

Audit Observations in our case by and large relate fo contracts
placed by DGS&D and five types of objections indicated above are
not attracted. However, steps have been taken to clear the pending
Audit Observations expeditiously.

Recommendation

“The Outstanding audit observations reveal serious failure of
the administrative Ministries to regulate expenditure strictly accord-
ing to financial rules. The Committee desire that Government
should make every effort to ensure that the audit observations are

47
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complied with within a reasonable period of time. The outstanding
audit objections with details should be shown in the Annual Re-
ports of the Ministries/Departments Statutory and Autonomous
Bodies.”

[Sr. No. 2 of the 169th Report of the Public Accounts Com-
mittee (5th Lok Sabha)].

Action Taken

Noted for compliance.

Recommendation

“The Committee have no doubt that it is for the administrative
Ministries/Departments to gear up their machinery and take timely
and effective action to post necessary staff or to devise proper forms
or returns for the expeditious collection of information from lower
formations. The Committee desire that the Ministry of Finance
should devise a suitable machinery for the expeditious statement of
outstanding audit observations/inspection reports. Guide-lines should
be issued to all administrative Ministries in this regard.”

[Sr. No. 3 of the 169th Report of the Public Accounts Committee
(5th Lok Sabha)].

Action Taken

As far as Department of Supply is concerned, clearance of out-
standing Audit Observations/Inspection Reports shall be watched in
future through a monthly Progress Report and suitable instructions
in this respect have been issued.

Recommendation

“The Committee have noted that there has been negligible pro-
gress in the clearance of outstanding audit observations/inspection
reports and the arrears are still very numerous. If the recommen-
dations that have been made by the Committee in the previous para-
graphs are implemented both in letter and in spirit, the Committee
are confident that a better performance will ensure in regard to the

implementation of the audit observations.”

[Sr. No. 4 of the 169th Report of the Public Accounts
¢ L Committee (5th Lok Sabha)].
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Action Taken

The recommendations of the Committee have been noted for
compliance,

fO.M. No. P. III—19(1) |75 dt. 16-8-1975, 5-3-1976].



APPENDIX IX

MINISTRY OF SUPPLY AND REHABILITATION
(DEPARTMENT OF REHABILITATION)

Recommendation

“The Committee take a very serious view that the Ministries/De-
partments have tried to extenuate the unusual delays in settling a
large number of outstanding audit observations totalling 1,34,820 as
administrative lapse. All the five types of audit objections, name-
ly (i) sanctions for establishment not received (Rs. 35.00 lakhs), (ii)
sanctions not received for contingent and miscellaneous expenditure
(Rs. 3,95.49 1lakhs), (iii) sanctions to estimates not received
(Rs. 13,80.73 lakhs), (iv) detailed bills for lump sum drawals not
received (Rs. 7,60.22 lakhs) and (v) vouchers not received
(Rs. 17,24.61 lakhs) are of very serious nature and have to be taken
seriously. The Committee would require that responsibilities should
be fixed on the concerned drawing/disbursing officers”.

[Para 1.6 of Hundred and Sixty-Ninth Report (Fifth Lok
Sabha) ].

Action Taken

An 'analysis of total audit observations of 6,656 which were pend-
ing on 31-3-1973 involving an amount of Rs. 2,98.88 lakhs, so far as
the Department of Rehabilitation is concerned, is given below:—

No. of Amount
items (Inlakhs

of Rs.)
(i) Sanctions for establishment notreceived. . 5 s e 63
(ii) Sanctions for contingent and miscellaneous experditure rot
rec:ived . 5 . . 5 5 . 5 5 . 944 103' 78
(iii) Sanctions for estimates not received : : - : 294 30" 64
(iv) D:tailed bills for lump sum drawals not received "
. > 1917 7802
(v) Sub-vouchers ard payecs receipts not re ceived J
(vi) Other reasons . 2L - . 5 : & 3,438 87-04
6,656 298+ 88
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Slow progress in the settlement of old O.B. items has been main-
ly due to:—

(i) closure of some organisations/offices of the Department
and consequential transfer of records; and

(ii) merger of some organisations/offices with others and re-
sultant mix up of the records.

As a result of special drive, more than 50 per cent items (3,585
items out of the total of 6,656) covering Rs. 114.48 lakhs have been
settled. If during the course of clearing the remaining O.B. items,
cases of neglect on the part of any individual officials come to notice,
necessary action will be initiated against the persons in fault.

Recommendation

“The outstanding audit observations reveal serious failure of the
administrative ministries to regulate expenditure strictly accord-
ing to financial rules. The Committee desire that Government
should make every effort to ensure that the audit observations are
complied with within a reasonable period of time. The outstanding
audit objections with details should be shown in the Annual Re-

ports of the Ministries|Departments, Statutory and Autonomous
Bodies.” iy ‘ baweigs

R i |
Sl

[Para 1.7 of Hundred and Sixty-Ninth Report (Fifth Lok Sabha)]

Action Taken

The recommendations of the Committee have been noted for
compliance. All efforts continue to be made to ensure that the
audit observations are complied with within a reasonable pericd.

Recommendation

“The Committee have no doubt that it is for the administrative
Ministries|Departments to gear up their machinery and take timely
and effective action to post necessary staff or to devise proper
forms or returns for the expeditious collection of information from
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dower formations. The Committee desire that the Ministry of
Finance should devise a suitable machinery for the expeditious
settlement of outstanding audit observations|inspection reports.
‘Guide-lines should be issued to all administrative Ministries in this

regard”.
JPara 1.8 of Hundred and Sixty-Ninth Report (Fifth Lok Sabha)]

Action Taken

More than 70 per cent of the outstanding audit observations and
inspection reports relate to Dandakaranya Project of this Depart-
ment. Special drive has been launched to achieve the maximum
possible clearance of audit observations and inspection reports.
Apart from the meetings of the ad hoc committees comprising re-
presentatives of Administration, Audit and Ministry of Finance,
‘tripartite meetings in which the Deputy Accountant General,
Assistant Financial Adviser and Chief Accounts Officer (Reports)
and the Departmental Officers meet, are held to study the more
important and old O.B. items and paras included in the Inspection
Reports. On the spot verification is also carried out by the Chief
Administrator, Dandakaranya Project, regarding the position of out-
'standing Inspection Reports|paras and necessary directions are
-given to the field officers to ensure submission of final replies to
Audit by the prescribed dates. The Chief Administrator has also
introduced a system of internal administrative inspection by a Mo-
nitoring and Information Cell. Outstanding audit observations are
reviewed during administrative inspections and suitable steps taken

for their settlement.

Recommendation

“The Committee have noted there has been negligible progress
in the clearance of the outstanding audit observations|inspection
reports and the arrears are still very numerous. If the recommen-
dations that have been made by the Committee in the previous
paragraphs are implemented both in letter and in spirit, the Com-
mittee are confident that a better performance will ensure in re-
gard to the implementation of the audit observations.

[Para 1.09 of Hundred and Sixty-Ninth Report (Fifth Lok Sabha]

Action Taken

The number of audit objections raised wupto 31-3-1973 (out-
standing as on 31-8-1973), in so far as the Department of Rehabili-



53

W

tation is concerned and which pertain to the Audit Report of the
Comptroller and Auditor General (Civil) for the year 1972-73, was
6,656 involving an amount of Rs. 298.88 lakhs. As a result of spe-
cial efforts made by the Department as well as its subordinate
offices 3,586 O.B. items totalling Rs. 11448 lakhs (2,914 O.B.
items totalling Rs. 100.53 lakhs in respect of Dandakaranya Pro-
ject and 672 O.B. items totalling Rs. 13.95 lakhs in respect of
main Secretariat of the Department and Subordinate formations)
have so far been settled, leaving a balance of 3,070 O.B. items
totalling Rs. 184.40 lakhs (1,775 items totalling Rs. 119.62 lakhs in
respect of Dandakaranya Project and 1,295 items totalling Rs. 64.78
lakhs in respect of the main Secretariat of the Department and
subordinate formations) .

Against 4,690 inspection paras included in the Report of the
Comptroller and Auditor General (Civil) for the year 1972-73, 1,382
paras (1185 paras relating to Dandakaranya Project and 197 relat-
ing to the Secretariat proper and subordinate offices) have so far
been settled, bringing down the number to 3,308 (2,676 paras re-
lating to Dandakaranya Project and 632 relating to Secretariat
proper and subordinate formations).

Continual effort is made to settle the outstanding O.B. items
and Inspection paras as expeditiously as possible.

[O.M.G. 25015|3|75-Bud. dt. 30-10-1975.]



APPENDIX X

MINISTRY OF EDUCATION AND SOCIAL WELFARE
(DEPARTMENT OF EDUCATION) *

Recommendation

The Committee take a very serious view that the Ministries/
Departments have tried to extenuate the unusual delays in settling
a large number of outstanding audit observations totalling 1,34,820
as administrative lapse. All the five types of audit objections,
namely, (i) sanctions for establishment not received (Rs. 35,00 lakhs),
(ii) sanctions not received for contingent and miscellaneous expen-
diture (Rs. 3,95.49 lakhs), (iii) sanctions to estimates not received
(Rs. 13,80.73 lakhs), (iv) detailed 'bills for lump sum drawals
not received (Rs. 7,60.22 lakhs) and (v) vouchers not received
(Rs. 17,24.61 lakhs) are of very serious nature and have to be taken
seriously. The Committee would require that responsibilities should
be fixed on the concerned drawing/disbursing officers.

[S. No. 1 (Para No. 1.6) of Appendix to 169th Report of the P.A.C.
'(5th Lok Sabha)].

Action Taken

The Recommendation of the Committee has been brought to the
notice of concerned authorities who have been requested to take
action to fix responsibility.

Recommendation

The outstanding audit observations reveal serious failure of the
administrative ministries to regulate expenditure strictly according
to financial rules. The Committee desire that Government should
make every effort to ensure that the audit observations are com-
plied with a reasonable period of time. The outstanding audit
objections with details should be shown in the Annual Reports of
the Ministries/Departments, Statutory and Autonomous Bodies.

ﬁ%bcommendation No. 2 (Para 1.7) of Appendix to 169th Report of
P.A.C. (5th Lok Sabha)].

*Not vetted in Audit.
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Action Taken

The Recommendation of the Committee has been noted and, as
desired, details of outstanding Audit objections will be shown in the
Annual Report of the Ministry in future.

Recommendation

The Committee have noted that there has been negligible pro-
gress in the clearance of the outstanding audit observations/inspec-
tion reports and the arrears are still very numerous. If the recom-
mendations that have been made by the Committee in the previous
paragraphs are implemented both in letter and in spirit, the Com-
mittee are confident that a better performance will ensure in regard
to the implementations of the audit observations.

[S. No. 4 (Para 1.9) of Appendix to 169th Report of P.A.C. (5th Lok
Sabha) ].

Action Taken

The 169th Report of the Public Accounts Committee 1974-75 (5th
Lok Sabha) is based on Comptroller and Auditor General Report for
the year 1972-73. According to C. & A.G’s. Report the position of
pending audit observations and paras of inspection reports was as
under (as on 31-8-73):—

Audit observations

1. (a) Ministry of Education & Social Welfare. y v . 4671
(b) Deptt. of Culture (A.S.I.) s . . 5 <729

Paras of Inspection Reports

2. Ministry of Education & Social Welfare (entire Miristry) . §56€0

As regards the figures given above, the figure at 1(a) includes
456 audit observations relating to the Department of Social Welfare
which functions as a separate entity. Similarly, the figures at 2
above includes 720 paras of inspection reports concerning the Depart-
ment of Social Welfare. The net figure relating to the Department
of Education and Department of Culture is, therefore, as under:—

Audit Irspection
observations Paras

(a) Deptt. of Education. . y . > o . R4 215 4940
(b) Deptt. of Culture (ASI) z . 5 ; . : 729 Nil
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The various subordinate and attached/autonomous organisations:
under the control of this Ministry are spread all over the country
and it takes considerable time to locate the various papers relating to
various objections and secure settlement thereof. However, this
matter has been vigorously pursued through correspondence and
meetings with the Accountants General concerned to secure speedy
settlement of the objections. According to information received from
the various Accountants General, the position as on 16-9-1975 was as:
follows: —

Audit observatiors

(a) Deptt. of Education. . 5 < . . . . 1790
(b) Deptt. of Culture (ASI). . 5 5 p £ : 729

Irspection Paras

Ministry of Education & S.W. (entire Ministry) . . : 2331

Vigorous efforts are continuing to secure the early settlement of
the remaining audit observations and paras of inspection reports.

[O.M. No. G-25015|2|75-IF4, dt. 20-11-1975].



APPENDIX XI
MINISTRY OF EDUCATION AND SOCIAL WELFARE
(DEPARTMENT OF SOCIAL WELFARE) *
Further Information Supplied

(1) The Department is concerned with 456 audit observations and:
720 Inspection Reports paras involving Ministry of Home Affairs,.
Delhi Administration and this Department’s Subordinate Offices. The
majority of the outstanding Audit Objections pertain to the Direc-
torate of Social Welfare under the Delhi Administration. They have:
large number of field offices. It takes considerable time to elicit
necessary information on the Audit Objections and coordinate them.

(2) (i) A few cases are also subject to lengthy procedure in law
court.

(ii) 244 paras have been settled.

(iii) One case.
(iv) As given under (1) above.

(v) Audit instructions are communicated to Sections and Subor-
dinate offices from time to time to expedite the disposal of Audit
Objections. The audit objections as and when received are inti-
mated to them'with the request to furnish necessary details and
documents in order to settle them with the Audit office. Periodical
progress reports are also obtained from sections and Subordinate:

offices.

(vi) Discussions on the objections are held with the audit party
when they make annual audit inspection of the Department as well’
as the subordinate offices.

[D.O. No. G-25|012|6]75-Bgt., dt 3-9-1975]

*Not vetted in Audit.
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APPENDIX XII

MINISTRY OF INDUSTRY & CIVIL SUPPLIES (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT)

Recommendation

“The Committee take a very serious view that the Ministries|
Departments have tried to extenuate the unusual delays in settling
a large number of outstanding audit observations totalling 1,34,820
as administrative lapse. All the five types of audit objections,
namely (i) sanctions for establishment not received (Rs. 35.00 lakhs)
(ii) sanctions not received for contingent and miscellaneous expen-
diture (Rs. 3,95.49 lakhs), (iii) sanctions to estimates not received
(Rs. 13,80.73 lakhs), (iv) detailed bills for lump sum drawals not
received (Rs. 7,60.22 lakhs) and (v) vouchers not received
(Rs. 17,24.61 lakhs) are of very serious nature and have to be taken
seriously. The Committee would require that responsibilities should
be fixed on the concerned drawing|disbursing officers.”

[Sr. No. 1 Para 1.6 of Appendix to 169th Report of P.A.C.
(Fifth Lok Sabha)].

Action Taken

Out of 1,34,820 Audit observations mentioned in this para relating
‘to various Ministries|Departments, Department of Industrial Deve-
lopment is concerned with 2140 audit observations which work out
to about 1.6 per cent. These audit observations were raised by the
following Accountants General.

No. Value in

rupees.
‘1. Accountant G:neral, Central, Bombay / ¥ : ] 16 6,711
2. Accountant Gzneral, Bihar, Ranchi. . . 5 2 z 12 49,566
3. Accountant G:neral, Central, Calcutta. . . p ; 2 980
4. Accountant G:neral, Uttar Pradesh II, Allahabad. . ; 2 600

5. Accountant G:neral, Comme-ce, Works and Misc., New
Delhi. . : . ¥ ? . : n " 1957 15,67,518

6. Accountant G:zneral, Central Revenues, New Delhi 5 . 151 1,08,954

2140 17,34,329
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Audit observations pertaining to Accountant General, Central,
Bombay (Annexure I enclosed), Accountant General, Central Cal-
cutta (Annexure II enclosed) and Accountant General, Uttar Pra-
desh II, Allahabad (Annexure III enclosed) have since been cleared,
confirmation to this effect has been obtained. The twelve observa-
tions pertaining to Accountant General, Bihar, Ranchi (Annexure
IV enclosed) do not relate to this Department. These relate to the
All India Training Institute, Weights and Measures, Patna under
the Department of Civil Supplies and Cooperation. Internal Finan-
cial Adviser of that Department has been informed of this.

151 items raised by Accountant General, Central, Revenues, New
Delhi relate to Industries Department of Delhi Administration on
which this Department do not have any direct control. This De-
partment comes to know of the observations only at a later stage. The
position has, however, been ascertained from Accountant General,
Central Revenues (Annexure V enclosed) and it has been stated by
him that 105 items have since been cleared. Most of the remain-
ing observations pertain to Police|Legal cases and relate to the
years 1968-69 and 1969-70. The records are in Police custody, as
such the objections could not be settled. For the remaining few
items compliance to the audit objections has been made but admit-
tance of the same is awaited from Accountant General, Central
‘Revenues, New Delhi.

The office-wise break up of the 1957 observation relating to
A.GCW.& M., New Delhi is as under:

I. Developmant Conmmissioner, Small Scale Industries. 5 5 : ¢ 1430
2. Salt Commissioner . . . . ,. . . . i . 1950
‘3. Department of Industrial Davelopment : . ; : : . 137
-4. Directorate Generalof Technical Development . 5 5 . . 101
5. Integrated Training Centre, Nilckheri . ; s . ¢ . - §3°
6. Controller General,Patents, Designs and Trade Marks . : : 5 28
7. Bureau of Industrial Costs and Prices. : . . . . 5 i8
8. Commission of Inqpiry on Large Industr a Houses. . 5 & 1
9. Forward Market Commission (Not relating to tHis Depertment) . . 2
Total . c 5 . 1957
——Tn

"The details of these items have been furnished by A.G.C.W.&M.,,
‘New Delhi on 3rd July, 1975. In some of the statements, the names
-of the offices to which these relate were not given and these had to-
“be referred back to audit office. Other statements have been cir--

1258 LS—5.
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culated to the respective offices for necessary action. The various.
spending authorities of Development Commissioner, Salt Commis-
sioner and Controller General, Patents, Designs and Trade Marks
are spread, all over the country and the latest position with reference
to the details furnished by the A.G.C.W.&M., New Delhi is being
collected. However the position in respect of major spending units
is as under:—

No. of Adjusted  Balance

Ttem so far
Shown O/S
Development Commissioner, SmailScalc Industries. . 1430 1266 164
Directorote General of Technica Development : 101 72 29
Salt Commissioner . . . 5 . : & 190 168 22
Integrated Traning Centre . . . . . 53 53
Bureauy of Industrial Costs and Prices ; 3 : 18 18

The outstanding items mostly relate to advances of Pay, Leave
salary, TA drawn by Government servants. The main reason for
the remaining outstanding is non-linking of adjustment hills with
the original items of advancss. This Department has been taking
concrete steps to settle these items by seriding special teams of
officials who visit various audit office|field office for on the spot
settlement. This has brought a considerable results by way of
settlement of audit observations. This is borne out of the fact that
in the Comptroller & Auditor General’s Report for 1973-74, the
number of observations has come down to 1678 i.e. by about 25 per
cent. In this connection it may not be out of place to mention that
number of Audit observations against all the Civil Departments has
fincreased to 1,43,929 as on 31-3-74 against 1,34,820 as on 31-3-73
whereas in so far as this Department is concerned, the number of
observations has come down from 2140 to 1978. It is hoped that
within next few months, the remaining observations will be cleared
except in cases where records are not available or which cannot be
settled for any other technical reasons, such as person concerned
has expired|retired|resigned ete.

Recommendation:

The outstanding audit observations reveal serious failure of the-
administrative ministries to regulate expenditure strictly according-
to financial rules. The Committee desire that Government should
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make every effort to ensure that the audit observations are com-
plied with within a reasonable period of time. The outstanding
audit objections with details should be shown in the Annual

Reports of the Ministries|Departments, Statutory and Autonomous
Bodies.

[S. No. 2 Para 1.7 of Appendix to 169th Report of P.A.C.
(Fifth Lok Sabha)].

Action Taken

It would be seen from the reply given for Sr. No. 1 Para 1.6 that
strenuous efforts are being made for clearance of the outstanding
audit observations. All the attached and subordinate offices have
been directed to submit a monthly statement of outstandig items.

As regards the inclusion of outstanding audit chservations in the
Annual Reports of the Ministries|Departments it is stated that it
would entail practical difficulties like collecting the details from
various Audit offices, getting them confirmed by the administrative
offices concerned and getting it incorporated in the Annual Report.
Addition of these details is also likely to make the Report unduly
large overshadowing other aspects concerning it and would entail
huge expenditure by way of clerical charges for compilation -ete.,
printing and stationery. As this point concerns all the Ministries|
Departments, the matter has been referred to Ministry of Finance
for their advice.

Recommendation

“The Committee have no doubt that it is for the administrative
Ministries| Departments to gear up their machinery and take timely
and effective action to post necessary staff or to d=vise proper forms
or returns for the expeditious collection of information from lower
formations. The Committee desire that the Ministry of Finance
should devise a suitable machinery for the expeditious settlement
of outstanding audit observations/inspection reports. Guidelines
should be issued to all administrative Ministries in this regard.”

[Sr. No; 3 Para 1.8 of Appendix to 169th Report of P.A.C.
(Fifth Lok Sabha) .

Action Taken

The recommendation relates to Ministry of Finance.

St
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Recommendation,

“The Committee have noted that there has been negligible pro-
gress in the clearance of outstanding audit observations|inspection
reports and the arrears are still very numerous. If the recommen:
dations that have been made by the Committee in the previous
yparagraphs are implemented both in letter and in spirit, the Com-
mittee are confident that a better performance will ensure in regard
to the implementation of the audit observations.”

[Sr. No. 4 Para 1.9 of Appendix to 169th Report of the P.A.C.
% . . (Fifth Lok Sabha)]

Action Taken

The recommendations of the Committee have been noted for
implementation.

[D.O. No. G 25015 (2)-B&A|75, dt. 24-10-1975|30-4-1976]



ANNEXURE 1

D.O. No. DAI|Central|AP|
* Aud.Obj.|72-73|806

COPY i

OFFICE OF THE ACCO‘UNTANT GENERAL,

CENTRAL, BOMBAY-13.
T. SETHUMADHAVAN Dated, the 21st July, 1975.
DY. ACCOUNTANT GENERAL,
(A|Cs & RA)

Dear Shri Achanta,

Kindly refer to your D.O. letter No. G.25012(5)-B&A|74 dateq
26-5-75 regarding the outstanding audit observations and Inspection
reports included in the report of the Comptroller and Auditor
General of India for the year 1972-73—Union Government (Civil).

2. Half yearly statement of outstanding audit observations for 5
items amounting to Rs. 4700.00 has already been sent to the Min.
vide this office letter No. T.M. (C) |O|OSR|73-74|666-667 dated 16-2-74.
I am enclosing a statement of outstanding audit objections as on -
31-3-1975. I hope this will serve the purpose.

Regards, e

Yours sincerely,
Sd/- i
Shri S. N. Achanta, B. SETHUMADHAVAN, |

Director (IF),
Deptt. of Indl. Dev., |
NEwW DELHI. ' ; BRE ot N
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ACC#)‘UNTANT GENERAL, CENTRAL.
| Old Currency Buildings-1,
! Dalhousie Square Estt.,
18, Rabindra Sarani,
| Calcutta, the 13th June, 1975.

C. J. MALKANI,
ACCOUNTANT GENERAL.
Dear Shri Achanta,

Kindly refer to your demi-official letter dated 26th May, 1975
regarding material in respect of outstanding audit observations and
Inspection Reports included in the Report of the Comptroller and
Auditor General of India for the year 1972-73 Union Government
(Civil).

As desired, the position regarding outstanding audit observations
and Inspection Reports are indicated below: —

(i) Audit observations: Two items with a money value of
Rs. 980.00 were shown as outstanding against the then
Ministry of Industrial Development. Those two items:
stand settled by this time.

(ii) Inspection Reports: Two Inspection Reports with 3 paras
were shown as outstanding against the Ministry of
Industrial Development. The detailed position thereof
was intimated to the Ministry wunder this office letter
No. OA (C) |Statement|954 dt. 19-2-74. Those two out-
standing Inspection Reports (with three paras) have also
been settled by this time.

Yours sincerely,
Sd/-
C. J. MALKANI.

Shri S. N. Achanta, !
Director (IF),
Deptt. of Indl. Dev.,

New DEeLHI; i
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ANNEXURE III

OFFICE OF THE ACCOUNTANT GENERAL
UTTAR PRADESH

No. Report (C)|31|AR-1972-73—Central|OBIR |35

Dated, Allahabad 28th July, 1975.

From: 7 TR 5 |

The Accountant General,
Uttar Pradesh-II,
Post Box No. 89.

To:

The Secretary to the Govt. of India,
Department of Industrial Development,
New Delhi.

Sir,

With reference to Shri Achanta’s D.O. letter No. G.25012(5)-
B&A|74, dated July 19, 1975 regarding information in respect of out-
standing audit observations and inspection reports shown outstand-
ing in the Report of the Comptroller & Auditor General of India for
the year 1972-783—Union Government (Civil), I am to furnish the
desired information in the enclosed statement.

Yours sincerely,
Sd/-
J. BOSE,
Accounts Officer (Report).



PROFORMA

Statement showing the Minjstry-wise break up of outstanding objecitions
rajsed in Central Audit.

SI. Ministries/Departments Year of the Total No.of Total Amount
No. outstanding obsServations Rs.
observations
16 Ministry of Industrial Development 1972-73 2 600

(shown Rs.o‘or
lakh in rounding)

The details are given below :—

Name Nature of Qbservations
Advances paid to Govt.
seryants not recovered

No. of Amount

Items Rs.
(1) ShriB.R.Dave. One 300
St. Inspector of Explesive
(2) Sh. Manmohan Prakash. One 300
Inspector of Exp.
ToTAaL . . Two 600

—

NoOTE :—1. These two items have been settled in 1973.

2. N> outstanding Inspection Reports were shown against Department
of Industrial Development.
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~w:*+ ANNEXURE IV

D.O. No. TM-II-23-17-215
ACCOUNTANT GENERAL
BIHAR.
N. G. MALLICK,

SR. DY. ACCOUNTANT GENERAL (A|Cs)
Ranchi, the 28th August, 1975.
Dear Shri Achanta,

Kindly refer to your D.O. letter No. G-25012|B&A|74 dated
11-8-75 regarding information in respect of outstanding audit obser-
vation relating to the year 1972-73.

The details of outstanding audit objections for the period 1972-73
relating to Department of Industrial Development, Government of
India are furnished in the enclosed statement.

There is no item outstanding in regard to inspection Reports
relating to the year 1972-73 of the Department.

Yours sincerely,
Sd/-
N. G. MALLICK.
Shri S. N. Achanta,
Director (IF),
Deptt. of Ind. Dev., .
New Delhi.
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SUBJECT :— Statcment shcwing list of outstancing aucit oljccticns for the pericd 1972-73
relating to Departient of Industijal Develegment

Year T.V.No. &Date Item Amount Nature of
. objection
Rs.
1969-70 . . Pat-140f3/70 Princ’pal All I 543304 Other reascns

India ‘Training [astitute
Weights & Measures (Bill
No.3) Payable to Arun
Industries, Jaipur !

63 0f3/70D.0. I 5000°00 -do-
(Bill No. 1)
TOTAL 2 1043304
1970-71 . . Pat-82 of 3/71 Prinicpal All 1 107780  S.T. Wanting

India Training Institute
(WB:M) payable to Master
of the raint, Bombay.

Pat. 16 of 2/71 Princinal All I 200°00 -co-
India 'Training Institute
(W&M) Acvance for pur-

chase of Petrol . A
ToraL . / 2 127780
1971-72 . Pat 70 of 8/71 Princ’pal All I 127500 (adj.)

In“ja Training  Institute
(Wi&M) payable to M/s.
Steel Self Co. Sultanganj,
Patna, cost of three steel
book self.’|

(a) Pat. 47 of 11/71 Principal I 739°82
AITI (W&M), Patna pay-
able to M/s. Bcoks &
Beoks Ashok Roy Path.
Patna, cost of bocks.

— N

(b) -do- i 64608

Pat. 47 of 1/72 |Princ’pal I 1086400
AITL(W&M)Pat=a puyalle
to M/s. Tulaman Mfg. Pvt. !
Ltd., Hyderabad cost of
four Tulaman.}

TOTAL . . 4 13524°90 (adj.)

1972-73 . . Pat. 125 of 3/72 Princ'pal 1 1307670 S.R. Waniing
97 ATTI (W&M), Patna. © J
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Year T.V.No. &Date Item Amount Nature of
objection’
Rs.
1972-73 . . 9/72 of Pat. 33 of 7/72 Prin- 1 1014344  S. R. Wanting
cipal, AITT (W&M), Patna
payable to M/s Phillips
India Ltd.; Calcutta-20.
3/73 of Pat. 33 of 2/73 Prin- I 110°00 -do-
cipal, AITI, Patma Acdv.
T:A. of Sri P. Lal Jha
Comedian with Field Train-
ing Tour.
3/73 of Pat. 32 of 2/73 Princi- I 1000°00 -do-
pal. AITI, Patna Acdv. TA
of Sri Ambiks Prasad
Dwivedi (Metist).
ToTaL 4 2433014
GRAND TOTAL 12 4956588
Sd/-

Accounts Officer.



ANNEXURE V

D.O. No. DAIV|2-1|Audit Observations|75-76|738.
Office of the Accountant General

Central Revenue, Indraprastha

_ Estate, New Delhi-1.
P, K. DyROY,
ACCOUNTS OFFICER.

Dated the 3rd January, 1976.
Dear Shri Mann,

Kindly refer to your D.O. letter No. Rep.II-Misc.|Agr.]JKW|75-76]
1553, dated the 26th December, 1975 regarding the vetting of action
taken note of the Ministry of Industry and Civil Supplies (Depart-
ment of Industrial Development) relating to 169th Report of the
Public Accounts Committee on Chapter VII of the Report of the
Comptroller and Auditor General of India for the year 1972-73;
Union Government (Civil) on outstanding audit observations and
Inspection Reports.

As regards the factual accuracy of the position of para 2 of the
“Action Taken Note” of the Ministry the following remarks are
offered: —

Out of 151 items, 105 items (not 116 as indicated by the Ministry)
have since been cleared and the remaining 46 items pertain to the
years 1968-69, 1969-70, 1970-71, 1971-72; and 1972-73. Further; no
other item is outstanding in this office books, in respect of which
the report of settlement is to be sent to the Department concerned.

Yours sincerely,
Sd/-
(P. K. D. ROY)
Shri S. S. Mann,
Assistant Accountant General,
Office of the A.G.C.W. & M.,

New Delhi-110001. £ el 2

s
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APPENDIX XIII
MINISTRY OF COMMERCE
Recommendations

The Committee take a very serious view that the Ministries}
Departments have tried to extenuate the unusual delays in settling
a large number of outstanding audit observations totalling 1,34,320
as administrative lapse. All the five types of audit objections,
namely (i) sanctions for establishment not received (Rs. 35.00 lakhs)
(ii) sanctions not received for contingent and miscellaneous expen-
diture (Rs. 3,95.49 lakhs), (iii) sanctions to estimates not received
(Rs. 13,80.73 lakhs), (iv) detailed bills for Ilumpsum drawals not
received (Rs. 7,60.22 lakhs) and (v) vouchers not received (Rs.
17,24.61 lakhs) are of very serious nature and have to be taken
seriously. The Committee would require that responsibilities should
be fixed on the concerned drawing|disbursing officers.

The outstanding audit observations reveal serious failure of the
administrative ministries to regulate expenditure strictly according
to financial rules. The Committee desire that Government should
make every effort to ensure that the audit observations are complied
with within a reasonable period of time. The outstanding audit
objections with details should be shown in the Annual Reports of
the Ministries|Departments, Statutory and Autonomous Bodies,

The Committee have no doubt that it is for the administrative
Ministries|Departments to gear up their machinery and take timely .
and effective action to post necessary staff or to devise proper forms
or returns for the expeditious collection of information from lower
formations. The Committee desire that the Ministry of Finance
should devise a suitable machinery for the expeditious settlement
of outstanding audit observations/inspection reports. Guide-lines
should be issued to all administrative Ministries in this regard.

The Committee have noted that there has been negligible pro-
gress in the clearance of outstanding audit observations|inspection
reports and the arrears are still very numerous. If the recommen-~
dations that have been made by the Committee in the previous
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Paragraphs are implemented both in letter and in spirit, the Com-
mittee are confident that a better Performance will ensure in regard
to the implementation of the audit observations.

[SL Nos. 1 to 4 (Paras 1.6 to 1.9) of Appendix to 169th Report
of P.AC. (5th Lok Sabha)].

Action Taken

This Ministry have taken the following steps to clear outstanding
audit objections and paragraphs in inspection reports:

The recommendations of the Public Accounts Committee (Re-
produced above) have been circulated to all concerned, vide Office
Memorandum No. G-25012|15|74-B&A, dated the 9th July, 75 (copy
attached). In this Office Memorandum all sections and officers as
‘well as attached and subordinate offices etc. have been asked (a)
to send replies to audit observations as far as possible within one
month of their receipt (b) to arrange monthly meetings with Audit
Officers|D.A.G. of the Audit Offices to discuss audit observations
‘which have not been cleared within 3|6 months of their receipt and
(c) to furnish monthly progress reports of the clearance of objec-
‘tions and paragraphs of inspection reports to the Ministry.

Again, all concerned have been furnished with a copy of the
‘Ministry of Finance Office Memorandum No. F.12(15)-E (Coord) |75,
dated 2-7-1975 vide this Ministry’s Office Memorandum No. G-25012}
15|74-B&A, dated 16-7-1975 (copy attached) wherein they have been
instructed to make special efforts to clear items pertaining to the
period prior to 1970-71.

A team is also sent from the Ministry as and when possible to
visit the attached and subordinate offices and help them in clearing
outstanding audit objections.

No. G-25012|15|74-B&A.
Government of India

Ministry of Commerce

New Delhi, the 9th July, 1975.
MEMORANDUM

Subject: —Clearance of Audit Observations & Inspection Reports—
Recommendations of the Public Accounts Committee
(1974-75) thereon.

The Public Accounts Committee (1974-75) in their 169th Report
«on Chapter VII of the Report of the Comptroller and Auditor General
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of India for the year 1972-73—Union Government (Civil) have taken

a very serious view of the delay which is occurring (vide enclosed
extracts of their above mentioned Report) in settling outstanding
audit observations. The Committee have observed that all the five
types of audit objections namely: —

(i) Sanctions for establishment not received;

(ii) Sanctions not received for contingent and miscellaneous
expenditure;

(iii) Sanctions to estimates not received;
(iv) Details of bills for lumpsum drawals not received; and

(v) Vouchers not received,

are of a very serious nature and have to be taken as such. The
Committee have required that responsibility should be fixed on the
concerned drawing|disbursing officers in all such cases.

The Committee have further pointed out that the outstanding
audit observations reveal serious failures of the administrative
ministries to regulate expenditure strictly according to financial
rules and have desired that the government should make every effort
to ensure that the audit observations are complied with in a reason-
able period of time for this purpose, the following instructions may
please be complied with:

(a) Replies to audit observations should, as far as possible,
be sent within one month of their receipt;

(b) In cases where it has not been possible to clear audit
observations within three months, normal channel of
correspondence, the outstanding points should be discussed
personally at the level of the Local Head of the Office
with his counter part in the Audit Office and get cleared;

(c) Monthly meetings should be held between the Local
heads of offices and the Deputy Accountant General to
discuss the outstanding observations over six months old;

(1) Monthly reports should be furnished so as to reach B&A
Section of this Ministry by the middle of the following

258 L.S.—6.
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month, detailing all cases which have not been cleared
inspite of personal discussions in respect of all Audit
observations over three months old.

(K. S. GANAPATI),
Director (Internal Finance).

To

1. All the Directorates/Sections in the Ministry.

2. All the Attached Offices.

3. All the Subordinate Offices.

4. All Officers in the Ministry.

5. All Autonomous Organisations and Corporations.

EXTRACTS FROM 169TH REPORT OF THE PUBLIC ACCOUNTS
COMMITTEE (1974-75)—FIFTH LOK SABHA REGARDING
OUTSTANDING AUDIT OBSERVATIONS AND INSPECTION
REPORTS

The Committee take a very serious view that the Ministries/
Departments have tried to extenuate the unusual delays in settling
a large number of outstanding audit observations totalling 1,34,820
as administrative .Japse. All the five types of audit objections,
namely (i). sanctions for establishment not received (Rs. 35.00
lakhs), (ii) sanctions not received for contingent and miscellaneous
expenditure (Rs. 3,95.49 lakhs), (iii) sanctions estimates not
received (Rs. 13,80.73 lakhs), (iv) detailed bills for lumpsum
drawals not received (Rs. 7,60.22 lakhs) and (v) vouchers not
received (Rs. 17,24.61 lakhs) are of very serious nature and have to
be taken seriously. The Committee would require that responsibi-
lities should be fixed on the concerned drawing/disbursing officers.

The outstanding audit observations reveal serious failure of the
administrative ministries to regulate expenditure strictly according
to financial rules. The Committee desire that Government should
make every effort to ensure that the audit observations are complied
with within a reasonable period of time. The outstanding audit
objections with details should be shown in the Annual Reports of
the Ministries|Departments, Statutory and Autonomous Bodies.

The Committee have no doubt that it is for the administrative
Ministries/Departments to gear up their machinery and take timely
and effective action to post necessary staff or to devise proper forms
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or returns for the expeditious collection of information from lower
formations. The Committee desire that the Ministry of Finance
should devise a suitable machinery for the expeditious settlement
of outstanding audit observations|inspection reports. Guidelines
should be issued to all administrative Ministries in this regard. The
Committee have noted that there has been negligible progress in
the clearance of outstanding audit observations/inspection reports
and the arrears are still very numerous. If the recommendations
that have been made by the Committee in the previous paragraphs
are implemented both in letter and in spirit, the Committee are
confident that a better performance will ensure in regard to the im-
plementation of the audit observations.

IMMEDIATE
No. 25012|15|74-B&A
Government of India|Bharat Sarkar

Ministry of Commerce|Vanijaya Mantralaya
New Delhi, the 16th July, 1975

OFFICE MEMORANDUM

Subject: —Report of the Comptroller & Auditor General of India
(Civil) for the year 1973-74—Paras 51 and 52 regarding
Outstanding Audit Observations and Inspection Reports.

The undersigned is directed to forward herewith a copy of
Ministry of Finance (Deptt. of Expenditure) O.M. No. F.12(15)-
E (Coord) |75, dated 2-7-75 on the subject noted above and to state
that the work of clearance wf Audit Objections/Inspection Report
paras may be taken up in right earnest atonce. Clearance of out-
standing items prior to 1970-71 may be 'given special and pointed
attention.

Following instructions may be followed both in letter and spirit:

1. Replies to all audit observations, if not sent, may be sent
immediately. This may be noted for future also.

2. Personal contacts with the audit office may be established
to ensure speedy clearance of items and to avoid unneces-
sary correspondence,
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3. All financial rules and regulations may be observed
strictly. This will ensure minimum audit observations in

future. (R

4. Special efforts may be made to clear items prior to 1970-71.

5. All Heads of Departments should take clearance of Audit
Objections|Inspection Report Paras as their special
responsibility. ;

6. Monthly reports may be sent to B&A Section of this Minis-
try and it should reach this Ministry by the first week of
every month.

7. Special report of the outstanding items as on 31-8-75 may
be sent to this Ministry at the latest by 5-9-75 so that a
consolidated report may be forwarded to the Ministry of
Finance by 15-9-75 as enjoined in the enclosed O.M. of the
Ministry of Finance.

The above instructions may be followed strictly and efforts may

be made to clear maximum number of Audit Objections|Inspection
Report Paras.

To

This may please be accorded top Priority.

Sd/-
(M. K. B. BHATNAGAR),
Under Secretary to the Govt. of India.

1. All Officers in the Ministry.

2. All the Directorates|Sections in the Ministry.
3. All the attached offices.

4. All the subordinate offices.

5. All autonomous Organisations & Corporations.

Copy to:

1. Ministry of Finance Deptt. of Expenditure, with reference to

their O.M. No. F.12(15)--E(Coord) /75, dt. 2-7-75. Further com-
munication will follow.

2. Ministry of Finance (Com. Div.) Udyog Bhavan, New Delhi.
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Copy of the Ministry of Fin. O.M. No. F.12(15)-E (Coord) |75,
dt. 2-7-75 to all the Ministries etc.

Subject: —Report of the Comptroller and Auditor General of India
(Civil) for the year 1973-74—Paras 51 and 52 regarding
outstanding audit observations and inspection reports.

The undersigned is directed to invite a reference to paras 51 &
52 of the report mentioned above regarding audit observations and
inspection reports shown as outstanding against various Ministries/
Departments and to say that the Public Accounts Committee, as
usual, may review the position of outstanding audit observations
and inspection reports, when they examine the Ministry of Finance
or the administrative Ministries. The Ministry of Home Affairs
etc., are requested to take special steps to clear the objections
especially those relating to the period prior to 1970-71. A brief
indicating the steps which have been taken or are being taken to
clear the arrears with special reference to those relating to the period
prior to 1970-71 and the positions as on 31-8-75 may kindly be fur-
nished to this Ministry through their Associated Financial Advisers
by 15-9-75 positively.

[D.O. No. G25012|15|B&A |74, dt. 18|19-9-1975].



APPENDIX XIV Rt Ry

MINISTRY OF HEALTH & FAMILY PLANNING
(DEPARTMENT OF HEALTH)

Recommendation

The Committee take a very serious view that the Ministries/
Departments have tried to extenuate the unusual delays in settle-
ing a large number of outstanding audit observations totalling
1,34,820 as administrative lapse. All the five types of audit ob-
jections, namely (i) sanctions for establishment not received (Rs.
35.00 lakhs), (ii) sanctions not received for contingent and mis-
cellaneous expenditure (Rs. 3,95.49 lakhs), (iii) sanctions to esti-
mates not received (Rs. 13,80.73 lakhs), (iv) detailed bills for
lump sum drawals not received (Rs. 7,60.22 lakhs) and (v) vou-
chers not received (Rs. 17,24.61 lakhs) are of very serious nature
and have to be taken seriously. The Committee wiould require
that responsibilities should be fixed on the concerned drawing/
disbursing officers.

The outstanding audit observations reveal serious failure of the
administrative Ministries to regulate expenditure strictly accord-
ing to financial rules. The Committee desire that Government
should make every effort to ensure that the audit observations are
complied with within a reasonable period of time. The outstand-
ing audit objections with details should be shown in the Annual
Reports of the Ministries/Departments, Statutory and Autonom-

ous Bodies.

The Committee have no doubt that it is for the administrative
Ministries/Departments to gear up their machinery and take time-
ly and effective action to post necessary staff or to devise proper
forms or returns for the expeditious collection of information
from lower formations. The Committee desire that the Ministry
of Finance should devise a suitable machinery for the expeditious
settlement of woutstanding audit observations/inspection reports.
Guide-lines should be issued to all administrative Ministries in

this regard.

The Committee have noted that there has been negligible pro-
gress in the clearance of outstanding audit observations/inspec-
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tion reports and the arrears are still very numerous. If the re-
- commendations that have been made by the Committee in the
previous paragraphs are implemented both in letter and in spirit,
the Committee are confident that a better performance will ensure
in regard to the implementation of the audit observations.

[Sr. No. 1 to 4 (Paras No, 1.6 to 1.9) of Appendix to 169th
/ Report of P.A.C. (5th Lok Sabha)]

Action taken

Instructions regarding settlement of Outstanding Audit Objec-
tions and Inspection Reports issued by the Ministry of Finance in
pursuance of the above recommendations have been brought to
the notice of all concerned for compliance. Action as envisaged
therein is also being taken with a view to reduce the number of Audit
Objections and Inspection Reports. The Drawing and Disbursing
Officers have been asked to take effective steps for speedy clearance
of outstanding Audit Observation and Inspection Reports. They have
also been asked to furnish monthly progress reports in this regard.
In respect of outstanding audit observations on account of adjustment
of TA/Pay Advances, which have already been adjusted but not
cleared in the objection books of Audit Offices, the drawing officers
have been advised to contact the audit officers concerned on personal
level and settle them. Progress made in this regard is also reviewed
from time to time in officers’ meeting taken by Secretary/Additional
Secretary. g o

[O.M. No. G. 25015/16/75-B dated 14-1-1976]



APPENDIX XV S

MINISTRY OF WORKS AND HOUSING

Recommendation

The Committee take a very serious view that the Ministries/
Departments have tried to extenuate the unusual delays in set-
tling a large number of outstanding audit observations totalling
1,34,820 as administrative lapse. All the five types of audit ob-
jections, namely (i) sanctions for establishment not received
(Rs. 35.00 lakhs), (ii) sanctions not received for contingent and
miscellaneous expenditure (Rs. 3,95.49 lakhs, (iii) sanctions to
estimates not received (Rs. 13,80.73 lakhs), (iv) detailed billg for
lump sum drawals not received (Rs. 7,60.22 lakhs) and (v) vou-
chers not received (Rs. 17,24.61 lakhs) are of very serious nature
and have to be taken seriously. The Committee would require
that responsibilities should be fixed on the concerned drawing/
disbursing officers.

[Sl. No. 1 (Para 1.6) of Appendix to 169th Report of Public
Accounts Committee (5th Lok Sabha)]

Action taken

The largest number of outstanding audit observations relates
to the C.P.W.D. It was, therefore, decided that top priority should
be given to the clearance of arrears pertaining to that Depart-
ment. Two meetings were held in the Ministry on 13-5-1975 and
1-9-1975 and these were attended among wothers by representa-
tives of the A.G.C.W. & M., E-in-C, C.P.W.D., the Associated Fin-
ances and Chief Engineer (NDZ), C.P.W.D.

Several decisions were taken. The major oneg being ag fol-
lows —

(i) Linking up with past references/papers would help
clear many of the old cases. For this there should be
greater co-ordination between the Audit and the CP.W.D.

(1) C.P.W.D. would send its staff periodically to the office of
the A.G. concerned for reconciliation of varioug audit ob-
jections and inspection reports and if documents con-
cerned, had been sent to the A.G’s office earlier, pro-
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duce the connected references. The office of the A.G.
would fix definite dates every month for such reconcili-
ation. Suitable instructions in this regard are expected
to be issued shortly by the A.G, and the E-in-C, C.P.W.D.
to their respective staff.

(iii) Inspecting staff of the Audit while visiting the Divisional
Offices should devote the first 3|4 days to settling old ob-
jections embodied in the Inspection Reports.

(iv) E-in-C would inform A.Gs. well in time before closure of
the particular Division, and the A.G’s would arrange
inspection of the Division prior to their closure.

(v) Cases which could not be cleared at the lower level would
be referred to a Joint Investigation Team, comprising
Accounts Officer on the A.G. side and Finance Officer
to the E-in-C on the CPWD side which would settle old
cases after mutual discussion. Investigating Team in the
first instance would concentrate upon objections over 10
years old for clearance.

(vi) In case of deadlock, outstanding audit objections/Inspec-
tion reports would be referred to an Ad hoc Committee
consisting of Senior DAG (Works) AGCW & M/Dy.
Secretary (Works), F.O. to E-in-C, CP.W.D. and DFA
(W&E) which would take decisions regarding dropping
of the Audit objections/Inspection Reports after suitable
action. ! -

Constant watch is being kept regarding the progress of the cle-
arance of the outstandings. Periodical Reports from the Drawing
and Disbursing Officers concerned are called for and the position
reviewed. As a result of these efforts, this Ministry expects,
to achieve considerable progress in the clearance of the old arrears.

Recommendation

The outstanding audit observations reveal serioug failure of the-
administratives Ministries to regulate expenditure strictly accord-
ing to financial rules. The Committee desire that Government
should make every effort to ensure that the audit observations are-
complied with within a reasonable period of time. The outstand-
ing audit objections with details should be shown in the Annual’
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Reports of the Ministries/Departments, Statutory and Autonomous
Bodies.

[SL No. (Para 1.7) of the Appendix to P.A.C’s 169th Report
(5th Lok Sabha)]

Action taken

The Ministry has already taken effective measures to identify
the attached/subordinate offices relating to which audit observa-
tions and inspection reports might be pending and to keep a watch
on their speedy disposal/settlement within a reasonable period of
time. [Instructions are being issued that the outstanding audit ob-
servations/inspection reports with details should be shown in the
Annual Reports, placed before the Parliament.

Recommendation

The Committee have no doubt that it is for the Administrative
Ministries/Departments to gear up their machinery and take timely
and effective action to post necessary staff or to devise proper
forms or returns for the expeditious collection of information from
lower formations. The Committee desire that the Ministry of
Finance should devise a suitable machinery for the expeditious
.settlement of outstanding audit observations/inspection reports.
Guide-lines should be issued to all administrative Ministries in this
regard i C¥E]

[SL. No. 3 (Para 1.8) of the Appendix to P.A.C’s 169th Report
(5th Lok Sabha)]

Action taken

As desired by the Committee, this Ministry has already geared
up the machinery for timely and affective action by impressing
upon the Heads of the Departments and other concerned Officers,
for the expeditious collection of information from their lower for-
mations and to ensure their submission with the utmost prompti-
tude. ; ]

Recommendation

The Committee have noted that there has been negligible progress
in the clearance of the outstanding audit observations|inspection
reports and the arrears are still very numerous. If the recommen-
.dations that have been made by the Committee in the previous
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paragraphs are implemented both in letter and in spirit, the Com-
mittee are confidant that a better performance will ensure in re-
gard to the implementation of the audit observations.

[S1. No. 4 (Para 1.9) of the Appendix to P.A.C’s 169th Report (5th
Lok Sabha)].

Action taken

The contents of this paragraph of the report of the Committee
have been noted for future guidance.

[OM No. G. 25015/3/75-BT dated 29-11-1975]



lize APPENDIX XVI

MINISTRY OF AGRICULTURE & IRRIGATION
(DEPARTMENT OF AGRICULTURE)

Recommendation

The Committee take a very serious view that the Ministries/
Departments have tried to extenuate the unusual deays in settling
a large number of outstanding audit observations totalling 1,34,820
as administrative lapse. All the five types of audit objections,
namely (i) sanctions for establishment not received (Rs. 35.00 lakhs),
(ii) sanctions not received for contingent and miscellaneous ex-
penditure (Rs. 3,95.49 lakhs), (ii) sanctions to estimates not re-
ceived (Rs. 13,80.73 lakhs), (iv} detailed bills for lump sum drawals
not received (Rs. 7,60.22 lakhs) and (v) vouchers not received (Rs.
17,24.61 lakhs) are of very serious nature and have to be taken
seriously. The Committee would require that responsibilities
should be fixed on the concerned drawing/disbursing officers.

[Sr. No. 1 (Para 1.6) of Appendix to 169th Report (5th
Lok-Sabha) ]

Action taken

Appropriate and strict instructions have been issued to all
Divisions of this Department for review of the objections, taking
them seriously and fixation of responsibilities on concerned draw-
ing/disbursing officers as desired by the Public Accounts Com-
mittee.

Recommendation

The oustanding audit observations reveal serious failure of the
administrative ministries to regulate expenditure strictly accord-
ing to financial rules. The Committee desire that Government
should make every effort to ensure that the audit observations are
complied with within a reasonable period of time. The outstand-
ing audit objections with details should be shown in the Annual
Report of the Ministries/Departments, Statutory and Autonomous
Bodies.

[Sr. No. 2 (Para 1.7) of Appendix to 169th Report (5th Lok-
e Sabha) ]
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Action taken

Appropriate and strict instructions have been issued to all
Divisions of this Department for complying with objections with-
in a reasonable period of time and to accelerate settlement of the
outstandings. Future Annual Reports of this Department will

show outstanding objections with details as desired by the Public
Accounts Committee.

Recommendation

The Committee have noted that there has been negligible pro-
gress in the clearance of the outstanding audit observations/inspec-
tion reports and the arrears are still very numerous. If the recom-
mendations that have been by the Committee in the previous
paragraphs are implemented both in letter and spirit, the Com-
mittee are confident that a better performance will ensure in re-
gard to the implementations of the aduit observations.

[Sr. No. 4 (Para 1.9) of Appendix to 169th Report (5th Lok
Sabha) ]

Action taken .

Appropriate and strict instructions have been issued to all Divi-
sions of this Department to review the objections and take suitable
steps for acceleration of their settlement, with special emphasis on

the older ones. It is hoped that the situation will substantially
improve during 1975-76.

[O.M. No. 20-9-74-B-A dated 9-9-1975]



APPENDIX XVII

MINISTRY OF AGRICULTURE AND IRRIGATION
(DEPARTMENT OF IRRIGATION)

Recommendations

The Committee take a very serious view that the Ministries/
Departments have tried to extenuate the unusual delays in settling
a large number of outstanding audit observations totalling 1,34,820
as administrative lapse. All the five types of audit objections,
namely (i) sanctions for establishment not received (Rs. 35.00
lakhs), (ii) sanctions not received for contingent and miscellane-
ous expenditure (Rs. 3,95.49 lakhs), (iii) sanctions to estimates not
received (Rs. 13,80.73 lakhs), (iv) detailed bills for lump sum
drawals not received (Rs. 7,60.22 lakhs) and (v) vouchers not re-
ceived (Rs. 17,24.61 lakhs) are of very serious nature and have to
be taken seriously. The Committee would require that responsi-
bilities should be fixed on the concerned drawing/ disbursing
officers.

The outstanding audit observations reveal serious failure of the
administrative ministries to regulate expenditure strictly accord-
ing to financial rules. The Committee desire that Government
should make every effort to ensure that the audit observations are
complied with within a reasonable period of time. The outstand-
ing audit objections with details should be shown in the Annual
Reports of the Ministries/Departments, Statutory and Autonomous
Bodies.

The Committee have no doubt that it is for the administrative
Ministries/Departments to gear up their machinery and take timely
and effective action to post necessary staff or to devise proper
forms or returns for the expeditious_collection of information
from lower formations. The Committee desire that the Ministry
of Finance should devise a suitable machinery for the expeditious
settlement of outstanding audit observations/inspection reports.
Guide-lines should be issued to all administrative Ministries in this
regard.

The Committee have noted that there has been negligible progress
in the clearance of the outstanding audit observations/inspection
reports and the arrears are still very numerous. If the recommend-
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ations that have been made by the Committee in the previous para-
graphs are implemented both in letter and in spirit, the Committee
are confident that a better performance will ensure in regard to the
implementations of the audit observations.

[S. Nos. 1-4 (Papers 1.6, 1.7, 1.8 and 1.09) of Appendix to 169th
Report (5th Lok Sabha)]

Action taken

The recommendations of the Public Accounts Committee have
been brought to the notice of all the Controlling Officers. They
have further been advised to gear up the ' existing machinery for
early settlement of the audit observations.

On the basis of the reports so far received from the Controlling
Officers, the position relating to audit observations and inspection
reports is given below :—

AUDIT OBSERVATIONS

As Shown in the Since Settled Balance
C.A.G. Report
No. Amount No. Amount No. Amcrnt
(Lakh) (Lakh) (Lakh)
Central Water
Commission : 2108 5963 103T 3468 869 14°94
208% I10°01%*
GBWRO 5 ; 165 6°39 130 4-07 35 2032
Farakka Barrage
Project . z 516 1386°'II 119 1233:62 397 15249

INSPECTION REPORTS

As Shown in the Since Settled Balance
C.A.G. Report
No. Paras No. Paras No. Paras
CcwcC . ; : 88 283 24 78 18 SSV
46% I50%
GBWRO . . . 20 66 10 37 1o 29
|

FBP . . . 139 1172 13 85 126 1087

#Transferred to Department of Power
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The Committee’s recommendation that details of the outstand-
ing audit observations and inspection reports should be shown in
‘the Annual Reports of the Ministries/Departments has been noted
for compliance.

[O.M. No. 7(4)-75-Bud. dated 15-10-75]



APPENDIX XVIIL
MINISTRY OF EXTERNAL AFFAIRS

Recommendation

The Committee take a very serious view that the Ministry/
Department have tried to extenuate the unusual delays in settling
a large number of outstanding audit observations totalling 1,34,520
as administrative lapse. All the five -types of audit wobjections,
namely (i) Sanctions for establishment not received (Rs. 35.00 lakhs),
(ii) Sanctions not received for contingent and miscellaneous ex-
penditure (Rs. 3,95.49 lakhs), (iii) Sanctions to estimates not recei-
ved (Rs. 13,80.73 lakhs), (iv) detailed bills for lump sum drawals
not received (Rs. 7,60.22 lakhs) and (v) vouchers not received (Rs.
17, 24. 61 lakhs) are of very serious nature and have to be taken
seriously. The Committee would require that responsibility should
be fixed on the concerned drawing/disbursing officers.

[Para 1.6 (S.No. 1) PAC 1974-75 (5th Lok Sabha—169th Report) ]

Action taken

The number of outstanding audit observations shown against
this Ministry are inclusive of audit observations of 116 Missions/
Posts abroad located all over the world. The settlement of audit
observations in regard to Missions/Posts abroad takes unusually
longer time as this Ministry has to deal with three audit officers
viz., A.G.C.R., New Delhi Director of Audit London and Washing-
ton. The replies furnished by the various Missions/Posts abroad
are examined in the Ministry in the first instance and thereafter
the replies are sent to the concerned Audit Officer. The Audit

objections relating to Missions/Posts abroad broadly falls under the
following categories :(—

(a) non-receipt of payees receipt in Audit/Acounts office.
(b) financial sanctions for renting of accommodation.

(c) adjustment/recoveries of advances of pay and T.A. drawn
on transfer.

(d) overpayment of amounts disallowed by audit.
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(e) sanctions to write off of losses etc. not received in audit
office; and

(f) other reasons,

It is seen that the audit observations mainly fall under the cate-
gories mentioned at (a), (b) and (c) above. In regard to (a) above,
the payments by the Missions/Posts abroad are mostly made by
crossed cheques and the firms/parties do not give receipts|acknow-
ledgements for payments made to them according to local practice.
In such cases a “Certificate of disbursement” is required to be furni-
shed to the audit office alongwith the monthly cash accounts. The
drawing and disbursing officers have been instructed to furnish the
“Certificate of disbursement” in all such cases. In regard to (b)
above—‘sanctions for renting of accommodation”, Missions have been
instructed to append all such sanctions with the first bill for payment
of rents in respect of the newly hired accommodation or the resi-
dences whose leases have been renewed. With regard to (c), the
existing procedure provides for the adjustment/ recoveries of the
advance of pay and T.A. to be recovered from the first and subsequ-
ent pay bills after the joining of an office after transfer, and T.A.
advance from the T.A. adjustment bill which is required to
be settled within six months of the transfer. It has been noticed
that in most of the cases the recoveries/adjustments of the advances
have been carried out but due to difficulties of linking in the audit
office, they continued to be shown as outstanding. It has again
been impressed upon the Drawing/Disbursing Officers to effect
promptly the recoveries of overpayments pointed out by audit where
due, and not to defer recovery for any reason.

To avoid reoccurrence of the audit objections of the above nature,
comprehensive instructions have been issued to all the Heads of
Missions/Posts abroad vide D.O. letter No. Q(BFIV)|7341(1) |
75 dated the 2nd August, 1975 (copy enclosed).

Recommendation

The outstanding audit observationg reveal serious failure of the
administrative ministries to regulate expenditure strictly according
to financial rules. The Committee desire that Government
should make every effort to ensure that the audit observations
are complied with within a reasonable period of time. The outstand-
ing audit objections with details should be shown in the Annual
Report of the Ministries/Departments, Statutory and Autonomous
Bodies.

[(Para 1.7 (S. No. 2) PAC-1974-75 (5th Lok
Sabha—169th Report) T
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Action taken

The six monthly statements of objections and the Local Audit
Reports on their receipt in the Ministry are examined and the requir-
ed information if available in the Ministry is furnished to the Audit
Officers. Simultaneously the Missions/Posts abroad and the concern-
ed sections of the Ministry are guided/requested to furnish their
comments/informations to the audit objections. The settlement of
the outstanding objections/local Audit Reports is pursued separa-
tely and review of the outstanding paras is conducted periodically
through the Control Registers maintained in the Ministry for the
purpose.

Heads of Chanceries in the Missions/Posts abroad are also under
instructions to cerry out a similar review of the outstanding objec-
tions after every six months and to intimate the Ministry the results
of such a review.

As a result of such a review of the outstanding audit objections
and Local Audit Reports undertaken by this Ministry and the Mis-
sions/Posts abroad, a large number of objections have been settled
during the period March-August 1975, as detailed below:—

(i) No. of audit observations/objections settled 379
(ii) No. of Paras of Local Audit Report settled 391
(iii) No. of Local Audit Reports finally settled 29

The earliest Local Audit Report for the year 1949-50 as shown in
para 52 of the C.A.G.’s Report has since been settled.

Recommendation

The Committee have no doubt that it is for the administrative
Ministries/Departments to gear up their machinery and take timely
and effective action to post necessary staff or to devise proper forms
or returns for the expeditious collection of information from lower
formations. The Committee desire that the Ministry of Finance
should devise a suitable machinery for the expeditious settlement
of outstanding audit observations/inspection report. Guide Iines
should be issued to all administrative Ministries in this regard.

[ (Para 1.3 (S. No. 3) PAC-1974-75
(5th Lok Sabha—169th Report) ]
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Action taken

To avoid the reoccurrence of the audit objections and also to plug
the lacunae the Missions/Posts abroad are provided with the guide-
lines for the preparation/maintenance of account records and to
furnish the necessary sanctions/payees receipts/certificate of dis-

bursement and other necessary documents to audit alongwith the
paid vouchers.

Persons who are posted for accounts work in Missions|Posts abroad
are given both theoritical and practical training in preparation of
bills, monthly cash accounts and other ancillary accounts before
they are allowed to proceed abroad. During periodical inspections,
the “general state of initial accounts” is also looked into by the
Foreign Service Inspectors.

Recommendation

The Committee have noted that there has been negligible pro-
gress in the clearance of the outstanding audit observations/Inspec-
tion Reports and the arrears are still very numerous. If the recom-
mendations that have been made by the Committee in the previous
paragraphs are implemented both in the letter and spirit, the Com-
mittee are confident that a better performance with ensure in regards
to the implementations of the audit observations.

[Para 1.9 (S. No. 4) PAC-1974-75
(5th Lok Sabha—169th Report) ]

Action taken

In so far as this Ministry is concerned there has been appreciable
progress in the settlement of the audit observations/Local Audit
Reports. To ensure speedy settlement of the audit objections, offi-
cials dealing with the work in the Ministry are deputed to the office
of the AGCR for the “on the spot” settlement of the audit ob-
jections on the basis of the information furnished by the Missions/
Posts abroad and the material available in this Ministry. This exer-
cise has facilitated the settlement of a large number of old audit
objections. The process ig continuing, and it is expected that the
results in future will be more encouraging. However, this arrange-
ment is limited to only AGCR and cannot be extended to the Direc-
tor of Audit London/Washington.
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COPY.
IMMEDIATE
IMPORTANT
J. S. Mehta MINISTRY OF EXTERNAL AFFAIRS
Additional Secretary (AD&PP) NEW DELHI-110011
D.O. No. Q|BFIV|7341(1) |75 2nd August, 1975.

SusJect: —Outstanding Local Audit Reports and Audit objections—
Prompt sdttlement of.

My dear Ambassador/High Commissioner,

I am to bring to your attention once again the current position
1n regard to the outstanding audit objections (including Local Audit
Inspection Report). Despite the need for expeditious settlement
of outstanding audit objections sufficiently stressed upon in the past,
no marked improvement has been achieved so far. The Public Ac-
counts Committee may not take kind view of this state of affairs and
the Ministry may find it extremely difficult to meet their criticism
unless convincing reasons are given for the delay in settlement of
these objections particularly those outstanding for the period prior:
to April 1971.

2. As against 8129 items of audit objections and 1,338 paras of 307
Inspection Reports shown outstanding against the Ministry during
1972-73 (outstanding upto August 1973), 8297 items of audit objec-
tions (outstanding upto August ‘74) and 1226 paras of 290 Inspection
Reports have been shown in the C.A.G.s Report for the year 1973-
74. This shows that instead of reduction in the number of outstand-
ing audit objections with the exception of Local Audit Reports there
is an upward rise which is not desirable both from the administrative
and financial angles. The great majority of these objections relates
to Indian Missions/Posts abroad.

It is, therefore, imperative that all the outstanding objections in
respect of Indian Missions abroad are attended to promptly even
now so that there may be a marked improvement in the settlement
of the outstanding audit objections, and this Ministry may be spared

embarrassment when our Ministry’s accounts come up for considera-
tion before the P.A.C.

Normally, the majority of outstanding audit objections relate
to:—

(a) financial sanction for renting of accommodation.
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(b) non-receipt of payees receipt in Audit/Accounts Office.

In order to settle the audit objections falling under the above
two categories, it is suggested that action as indicated below may
be initiated immediately—

(A) Renting of accommodation—financial sanction for

(1)

(ii)

In cases where rental ceilings have been fixed by the
Government,

The Missions/Posts abroad should immediately  issue
formal sanction for renting under item No. 22 III(2) of
Sch.I-Part I of the booklet on F.P. of Government of
India’s representatives  abroad read with Para 8 of
“General conditions” of the F.P. of Government of India’s
Representatives abroad in the “proforma” as illustrated in
EAI|63|1]150 (page 3 of E.A. Manual 1963) (copy enclosed
for ready reference). In such sanctions the No. and date
of the Ministry’s sanctions fixing the “rental ceilings”
should be invariably quoted. While making first pay-
ment of rent in such cases, a copy of sanction issued both
for initial renting or continued renting must be attached.
The responsibility in this regard would be that of Head
of Chancery in the Mission,

In cases where rental ceilings have not been fixed by the
Government.

Formal sanctions for initial renting will continued to be
issued by the Ministry (Prop. I), vide Item 22 III(3) (a) of

- Sch.I/Part I of the Booklet on “Financial Powers. of Gov-

ernment of India’s Representation Abroad”. The formal
sanctions in such cases should be issued immediately after
issue of telex approval. A “Control Register” for this
purpose will be maintained by Prop. I Section to watch
issue of sanction in each individual case of renting of

accommodation.

Sanctions in the “Proforma” as illustrated in EAI|63|1]
150 (page 3 of EA Manual 1963) for continue renting of
accommodation should be issued by the Mission under
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Item No. 22 (III) (1) (3) (b)&(c) of Sch.I Part I of the book-
let on “F.P. of Government of India’s Representatives
Abroad” read with para 8 of General conditions of the
“F.P. of Government of India’s Rep. Abroad”. As already
pointed out above, copies of such sanctions when issued
may please be attached with the bill for first payment of
rent after initial renting/continued renting. The respon-

sibility in this regard would devolve on the Head of
Chancery.

(B) Non—receipt of payees receipt in Audit Offices.

The procedure as laid down in EAI|57|1|319 (page 249-250 of E.A.
Manual 1957 may please be strictly followed. The existing outstand-
ing items of objections in this regard may please be reviewed and
necessary disbursement certificate in consolidated form may please be
furnished to Audit for the settlement of outstanding audit objections.

3. It is also observed that the overpayments pointed out by
Audit in Local Audit Reports etc. are not promptly recovered from
the officials while they are in that Mission but are allowed to be
deferred for long with the result that the Ministry has to pursue
the recovery with the Mission or Missions where they are posted
subsequently entailing avoidable work all round. In this connec-
tion attention is invited to para 2(b) of FAI|66|1|53 (page 35 of
EA Manual 1966) which provides that recovery of retrenchment
orders issued by audit should be carried out and should not be
deferred for any reason. Therefore, the Missions should ensure
during the local audit of their Missions that either such cases of
overpayments are settled during the course of local audit with
reference to the rules|orders etc. or if they are included in the
Audit Report prompt action should be taken to effect the recoveries.
In cases where such recoveries could not be effected due to transfer
of the officer, such recoveries should be noted in the L.P.C. of the
officer or the next Mission|Hqrs. where the officer has been trans-
ferred should be promptly intimated. It will be the responsibility
of the Head of Chancery to arrange the settlement of such objec-
tions finally. It has been observed that the Missions in such cases
ward off their responsibility by simply intimating that the officer
‘has been transferred.

4. You may, therefore, once again direct the Head of Chancery
to follow the above directives and dispose of the objections still
outstanding in respect of your Mission. Observance of these
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instructions will also avoid the possibility of audit objections being
raised in future on similar grounds.

5. I shall be grateful if the results of the action taken by you
are reported to this Ministry within one month of the receipt of
this letter. If there is any particular difficulty in the settlement
of any objection, full facts of the case may kindly be intimated to
the Ministry for follow up action with Audit or other concerned
authorities. '

This is an administrative matter and some Heads of Missions
may be inclined to give it low priority for their personal attention.
While directing the Head of Chancery, may I request that some
time-barred check and supervision at the progress in the clearance
of these objections should be maintained by you. This task should
be seen in the context of the Emergency and the efforts which the
Prime Minister has directed to galvanise efficiency in general and
the clearance of arrears in particular.

Yours sincerely,
Sdl-
(J. S. Mehta)

To: All Heads of Indian Missions|Posts abroad, including I.C.M.
Kathmandu (as per mailing list).

Copy for informaion and necessary action to:—

(1) Accountant General, Central Revenues, (EM Section),
New Delhi (2 copies).

(2) Director of Audit, Indian Accounts, Washington.
(3) Director of Audit, Indian Accounts, London.

(4) Attache (GA), US (PA), US (Prop.) US(PB), US(PS),
US(SE); US(PE), US(PF), US (XP).

Attache (Cash) and OSD(TG) with the request that
Sections under their charge may be instructed to
attend to the audit objections concerning their Sections,
promptly. It is observed that the replies to the audit
objections|information asked for in this regard is mnot
furnished in most of the cases inspite of repeated re-
minders. In such cases, the non-clearance of outstand-
ing audit objections will rest with the concerned
Branch Officers.
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(5) GA|PA|PB|PC|PD|PE|PF|PR|TG|Cash. I, II, III Cashier
Cell, TA Cell, BF. III, Prop. I[II, Purchase Unit.

(6) OSD (XP)—5 copies.
(7) Director (IF); US(BF).
(8) Financial Adviser, Ministry of Finance (E.A. Division),

" New Delhi.
Sd|-
(B. Krishnamurthi) .
Under Secretary (BF})
EAI[63iI|150

Sanctions for continued renting of accommodation

A draft proforma for sanctions to be issued by Head of Mission|
Post for the renting|and continued renting of residential accom-
modation is attached. It is requested that your sanctions may please
be issued accordingly and copies thereof may kindly be fowarded
invariably to the Accountant General, Central Revenues, and the
Ministry of External Affairs, (Prop. I Section).

[No. Q|Prop. I|861(307)|68 df. 7-1-1964]
Reference—Ministry of External Affairs

(This Mission) letter No. —

2. In exercise of the powers conferred in item No.——of
the schedule I of the booklet Financial Power of the Government
of India’s representatives abroad, the Ambassador|High Commis-
sioner etc. is pleased to accord sanction to the renting|continued
renting of the furnished|unfurnished accommodation atjon a rent of

Rs————p.m. payable monthly|quarterly|six monthly|annually
in advance for the residence of———— single|married for a period
of——————from

3. The accommodation consists of—— —_—

4. *The advance of rent of three|six months|one year has beem
paid vide Ministry of External Affairs sanction letter——
or under the powers delegated to the Head of the Mission.

5. The rent for the accommodation is within the ceiling prescrib-
ed for the above officer in the Ministry of External Affairs letter

*To be filled in only if applicable.
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No. — dated— or is within the rent sanctioned for
the officer under Ministry of External Affairs letter No.
dated

[O.M. No. Q (BF IV)|7341|(1)|74 dt. 23-2-76]



APPENDIX XIX

MINISTRY OF TOURISM AND CIVIL AVIATION
(DEPARTMENT OF TOURISM)

Recommendation

The Committee take a very serious view that the Ministries|De-
partments have tried to extenuate the unusual delays in settling
a large number of outstanding audit observations totalling 1,34,820
as administrative lapse. All the five types of audit objections,
namely (i) sanction for establishment not received (Rs. 35.00 lakhs)
(ii) sanctions not received for contingent and miscellaneous ex-
penditure (Rs. 3,95.49 lakhs), (iii) sanctions to estimates not re-
ceived (Rs. 13,80.73 lakhs), (iv) detailed bills for Ilump sum
drawals not received (Rs. 7,60.22 lakhs) (v) vouchers not receiv-
ed (Rs. 17,24.61 lakhs) are of very serious nature and have to be
taken seriously. The Committee would require that responsibilities
should be fixed on the concerned drawing|disbursing officers.

The outstanding audit observations reveal serious failure of the
administrative ministries to regulate expenditure strictly according
to financial rules. The Committee desire that Government should
make every effort to ensure that the audit observations are com-
plied with within a reasonable period of time. The outstanding
audit objections with details should be shown in the Annual Re-
ports of the Ministries|Departments, Statutory and Autonomous
Bodies.

The Committee have no doubt that it is for the administrative
Ministries|Departments to gear up their machinery and take timely
and effective action to post necessary staff or to devise proper forms
or returns for the expeditious collection of information from lower
formations. The Committee desire that the Ministry of Finance
should devise a suitable machinery for the expeditious settlement
of outstanding audit observations|inspection reports. Guide-lines
should be issued to all administrative Ministries in this regard.

The Committee have noted that there has been negligible pro-
gress in the clearance of the outstanding audit observations|inspec-
tion reports and the arrears are still very numerous. If the recom-
mendations .that have been made by the Committee in the previous
paragraphs are implemented both in letter and in spirit, the Com-

I0I1
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mittee are confident that a better performance will ensure in regard
to the implementation of the audit observations.

[S. Nos. 1 to 4 (Paras 1.6-to 1.9) of Appendix to the 169th Report
(Fifth Lok Sabha)]

Action taken

(i) The field offices|Sections at the Headquarters have been once
again asked to strictly follow the procedure prescribed for the
settlement of Audit Objections|Inspection Reports and to submit
their quarterly returns of outstanding audit objections Inspection Re-
ports in proforma prescribed to enable the Department to ensure ex-
peditious settlement of these objections.

(ii) A copy of Section I of the Standing Guard File containing
detailed procedure for the settlement of the outstanding observa-
tions|Inspection Reports has been circulated for their guidance.

(iii) ‘The offices of the various A.Gs. from whom the half yearly
statements are not received have been asked to send these regularly
to enable the Depariment to take necessary action for the settle-
ment of these objections.

(iv) The field offices have been asked to supply the requisite in-
formation to the Audit office concerned and or to meet them per--
sonally for discussion so as to ensure that such objections are settl-
ed quickly.

[D.O. No. 4-2|75-IF dt. 19.11.1975]



APPENDIX XX : ¢

MINISTRY OF TOURISM & CIVIL AVIATION
(DEPARTMENT OF CIVIL AVIATION)

Recommiendations

The Committee take a very serious view that the Ministries|
Departments have tried to extenuate the unusual delays in settling
a large number of outstanding audit observations totalling 1,34,820
as administrative lapse. All the five types of audit objections;
namely (i) sanctions for establishment not received (Rs. 35.00
lakhs), (ii) sanctions not received for contingent and miscellaneous
expenditure (Rs. 3,9549 lakhs), (iii) sanctions to estimates not
received (Rs. 13,80.73 lakhs), (iv) detailed bills for lump sum draw-
als not received (Rs. 7,60.22 lakhs) and (v) vouchers not received
(Rs. 17,24.61 lakhs) are of very serious nature and have to be taken
seriously. The Committee would require that responsibilities should
be fixed on the concerned drawing|disbursing officers.

The outstanding audit observations reveal serious failure of the
administrative Ministries to regulate expenditure strictly according
to financial rules. The Committee desire that Government should
make every effort to ensure that the audit observations are com-
plied with within a reasonable period of time. The outstanding
audit objections with details should be shown in the Annual Reports
of the Ministries|Departments, statutory and Autonomous Bodies.

The Committee have no doubt that it is for the administrative
Ministries|Departments to gear up their machinery and take timely
and effective action to post necessary staff or to devise proper
forms or returns for the expeditious collection of information from
lower formations. The Committee desire that the Ministry of Fin-
ance should devise a suitable machinery for the expeditious settle-
ment of outstanding audit observations|inspection reports. Guide-
lines should be issued to all administrative Ministries in this regard.

The Committee have noted that there has been negligible pro-
gress in the clearance of outstanding audit observations|inspection
reports and the arrears are still very numerous. If the recommen-
dations that have been made by the Committee in the previous
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paragraphs are implemented both in letter and in spirit, the Com-
mittee are confident that a better performance will ensure in regard
to the implementation of audit observations.

[S. Nos. 1—4 (Paras 1.6 to 1.9 of Appendix to the 169th Report
(Fifth Lok Sabha) ].

Action taken

A gist of the instructions contained in Section I of the Standing
Guard File issued by the Ministry of Finance has been circulated
to all the field offices|sections at Headquarters in this office circular
letter No. G. 25012/8/74-Bud, dated the 4th August, 1975. They have
also been asked:

(i) to expedite settlement of all outstanding audit objections
for the period prior to April, 1973.

(ii) to nominate an officer of suitable rank, who should visit
periodically the Accountant General’s office with com-
plete and final replies to the audit objections and Inspec-
tion Reports and obtain on the spot settlement to those
objections from Accountant General.

(iii) to send a progress report indicating the number of audit
objections settled and number of meetings arranged with
the officers of the Accountants General concerned.

(iv) The fact of non-receipt of the Half yearly statements re-
gularly from the various Accountants General was brought
to the notice of the Ministry who in their turn have re-
quested all the Accountants General to submit the Half
yearly returns in time wide Ministry’s D.O. No. 1-1/75-1F
dated the 16th September, 1975.

(D.O. No. 4-2/75-IF—dt. 7-3-1976).



APPENDIX XXI

MINISTRY OF TOURISM & CIVIL AVIATION
(INDIA METEOROLOGICAL DEPARTMENT)

Recommendations

The Committee take a very serious view that the Ministries|
Departments have tried to extenuate the unusal delays in settling a
large number of outstanding audit observations totalling 1,34,820 as
administrative lapses. All the five types of audit objections, name-
ly (i) sanction for establishment not received (Rs. 35.00 lakhs), (ii)
sanctions not received for contingent and miscellaneous expenditure
(Rs. 3,95.49 lakhs), (ili) sanctions to estimates not received
(Rs. 13,80.73 lakhs), (iv) detailed bills for lump sum drawals not
received (Rs. 7,60.22 lakhs) and (v) vouchers not received
(Rs. 17,24.61 lakhs) are of very serious nature and have to be taken
seriously. The Committee would require that responsibilities should
be fixed on the concerned drawing|disbursing officers.

The Outstanding audit observations reveal serious failure of the
administrative ministries to regulate expenditure strictly according
to financial rules. The Committee desire that Government should
make every effort to ensure that the audit observations are complied
with within a reasonable period of time. The outstanding audit
objections with details should be shown in the Annual Reports of
the Ministries|Departments, statutory and Autonomous Bodies.

The Committee have no doubt that it is for the administrative Min-
istries|/Departments to gear up their machinery and take timely and
effective action to post necessary staff or to devise proper forms or
returns for the expeditious collection or information from Ilower
formations. The Committee desire that the Ministry of Finance
should devise a suitable machinery for the expeditious settlement of
outstanding audit obsrevations|inspection reports. Guide-lines
should be issued to all administrative Ministries in this regard.

The Committee have noted that there has been negligible progress
in the clearance of outstanding audit observations|inspections reports
and the arrears are still very numerous. If the recommendations
that have been made by the Committee in the previous paragraphs.
are implemented both in letter and in spirit, the Committee are con-
fident that a better performance will ensure in regard to the imple-
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‘mentation of audit observations.
[Paras 1.6—1.9 of Appendix to the 169th Report (Fifth Lok Sabha) ]
Action taken

The Heads of Offices|Sections-in-charges at the Headquarters
have been once again asked to strictly follow the procedure pres-
<ribed for the settlement of Audit Objections/Inspection Reports
and to submit their monthly returns of outstanding audit objection/
inspection reports in proforma prescribed to enable the Depart-
‘ment fo ensure expeditious settlement of these objections.

Detailed procedure for the settlement of the outstanding
-observations/inspection reports contained in Section I of the Stand-
ing Guard File has been circulated for their guidance. It has been
noted to indicate the details of audit observations/inspection Re-
‘ports in the Annual Report of the Department.

The offices of the various A.Gs. from whom the half yearly
statements are not received has been asked to send these regularly

to enable the Department to take necessary action for the settlement
of these objections.

The heads of offices have been asked to supply the requisite
information to the Audit offices concerned and or to meet them
personally for discussion so as to ensure that such objections are
settled quickly.

[D.O. No. 4-2|75-IF dt. 2-12-1975|27-5-1976]



APPENDIX XXII
MINISTRY OF DEFENCE

Recommendations/Conclusions

The Committee take a very serious view that the Ministries|
Departments have tried to extenuate the unusual delays in settling
a large number of outstanding audit observations totalling 1,34,520
as administrative lapse. All the five types of audit objections,
namely, (i) sanctions for establishment not received (Rs. 35.00
lakhs), (ii) sanctions not received for contingent and misc. ex-
penditure (Rs. 3,95.49 lakhs), (iii) sanctions to estimates not re-
ceived (Rs. 13,80.73 lakhs), (iv) detailed bills for lump sum dra-
wals not received (Rs. 7,60.22 lakhs) and (v) vouchers not received
(Rs. 17,24.61 lakhs) are of very serious nature and have to be taken
seriously. The Committee would require that responsibilities
should be fixed on the concerned drawing/disbursing officers.

[S. No. 1—Para No. 1.6—of Appendix to the Hundred and Sixty-
ninth Report of PAC (5th Lok Sabha)]

Action taken

In the C & AG’s report for the year 1972-73, 213 adjustment bills
for advances on account of TA|Leave Travel Concession and Leave
Salary were shown outstanding against the Ministry of Defence.
In the Ministry’s last report sent to the Public Accounts Com-
mittee, vide this Ministry’s D.O. No. 10(4)|74|D (Est. 2|Cash),
dated the 20th March, 1975, it was indicated that out of 213 ob-
jections, 181 objections had been settled, leaving a balance of 32
objections, which remained to be settled. Since them, 17 more
objections have been settled. Out of these 15 objections, 11 fall
under the category (iv) an dthe remaining 4 under category (v)
as per classification indicated in the above recommendation, The
eleven cases pertaining to the first category relate to the adjust-
ment bills for which advances were drawn by the officers but the
particulars thereof could not be furnished to the AGCR as the
officers concerned, consequent on their reversion to their parent
Deptts. after completion of their tenure, have taken away their
pay bills files with them. However, efforts are being made +to
obtain the particulars of the relevant bills under which the ad-
vances drawn by them were adjusted. As regard the other 4
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objections falling under category (v), the old records are not
readily forthcoming and efforts are being made to locate them. As
soon as the requisite details from the officers concerned are re-
ceived and the missing records are traced, it is hoped that it will
be possible to settle all these objections.

[D.O. No. F. 15(7) [75|D (Est. 2) |Cash dt. 10-12-1975]



LTS B A B APPENDIX XXIII

MINISTRY OF ENERGY
(DEPARTMENT OF POWER)

Recommendations

The Committee take a very serious view that the Ministries}
Departments have tried to extenuate the unusual delays in settling
a large number of outstanding audit observations totalling 1,34,820
as administrative lapse. All the five types of audit objections,
namely (i) sanctions for establishment not received (Rs. 85.00 lakhs),
(ii) sanctions not received for contingent and miscellaneous expen-
diture (Rs. 3,95.49 lakhs), (iii) sanctions to estimates not received
(Rs. 13,80.73 lakhs), (iv) detailed bills for lump sum drawals not
received (Rs. 7,60.22 lakhs) and (v) Vouchers not received
(Rs. 17,24.61 lakhs) are of very serious nature and have to be taken
seriously. The Committee would require that responsibilities
should be fixed on the concerned drawing|disbursing officers.

The outstanding audit observations reveal serious failure of the
administrative ministries to regulate expenditure strictly according
to financial rules. The Committee desire that Government should
make every effort to ensure that the audit observations are com-
plied with within a reasonable period of time. The outstanding
audit objections with details should be shown in the Annual reports
of the Ministries|Departments, statutory and Autonomous Bodies.

The Committee have no doubt that it is for the administrative
Ministries|Departments to gear up their machinery and take timely
and effective action to post necessary staff or to devise proper
forms returns for the expeditious collection of informationm from
lower formations. The Committee desire that the Ministry of
Finance should devise a suitable machinery for the expeditious
settlement of outstanding audit observations|inspection reports.
Guide-lines should be issued to all administrative Ministries in this

regard.

The Committee have noted that there has been negligible pro-
gress in the clearance of outstanding audit observations|inspection
reports and the arrears are still very numerous. If the recommen~
dations that have been made by the Committee in the previous para~
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graphs are implemented both in letter and in spirit, the Committee
are confident that a better performance will ensure in regard to the
implementation of the audit observations.

[S. Nos. 1—4 (Paras 1.6, 1.7, 1.8 and 1.9) of the Appendix to the
169th Report (Fifth Lok Sabha) ]

Acticn Taken

All the controlling officers have been asked to review the posi-
tion of outstanding Audit objections|inspection Reports in the light
of the recommendations of the Public Accounts Committee and to
take vigorous action for effecting expeditious settlement, They have
also been required to report progress of settlement every quarter in
the prescribed proforma for keeping a close watch.

From the reports received so far from the controlling officers, it
is seen that out of 2,868 audit objections and 4,291 paras in the
Inspection Reports outstanding as on 31st August, 1973, 1,224 Audit
objections and 2113 paras have since been settled.

The Committee’s recommendations that details of the outstand-
ing audit objections and inspection reports should be shown in the
Annual Reports of the Ministries/Departments has been noted for
<compliance.

[O.M. No. G.25017|4|75-Bud, dt. 10-11-1975]



APPENDIX XXIV

DEPARTMENT OF SCIENCE & TECHNOLOGY
BOTANICAL SURVEY OF INDIA

Recommendation

The outstanding audit observations reveal serious failure of the
Administrative Ministries to regulate expenditure strictly according-
ly to financial rules. The committee desire that Government should
make every effort to ensure that the audit observations are complied
with within a reasonable period of time.

sk £ £ £

[Sr. No. 2 (para No. 1.7) of Appendix toc the One Hundred Sixty
Ninth Report of the Public Accounts Committee.]

Action. Taken

Period of I.R. Para Subject

(i) 1.2.64 to 31-7-66 5 Scholarship amounting to Rs. 725.80
awaiting recovery.

Since all efforts to recover the decreased amount of Rs. 725.80
with exparte costs from the research scholar proved abortive, the
amount has been written off as per this office order No. BSI/156/1/

75/Acctt. dated 7-8-75 copy enclosed.
The para may be treated as settled.
Period of 1R, Para Subject

(i1) 1-8-66 to 31-3-68 8 Missing publications.

Out of 28 missing publications, 9 have since been traced out. All
efforts to trace out the remaining 19 publications proved abortive and
as such the cost of 11 priced publications amounting to Rs. 57.76 has
been written off as per this office order No. BSI/156/1/75/Acctt.
dated 7-8-75 (copy enclosed). The rest 8 publications are unpriced.

These 19 publications have been struck off from the records of Bota-
nical Survey of India.

The para may Be treated as settled.

ITT AW



Period of LR. Para Subject
{iii) 1-8-66 to 31-3-68 9 Recovery of the amount of

Rs. 1848.65p. from a party.

Inspite of our continuous efforts, recovery of the amount from
M/s. International Book House (P) Ltd., Bombay could not so far
been effected. A further attempt has been made by requesting our
‘Regional Botanist of the Western Circle, Botanical Survey of India,
Poona to contact the party personally and apprise this office of the
position. Further action will be taken on receipt of reply /recommen-
wdation from him,

ZOOLOGICAL SURVEY OF INDIA, CALCUTTA

Recommendation

'The outstanding audit observations reveal serious failure of the
Administrative Ministries to regulate expenditure strictly according-
ly to financial rules. The committee desire that Government should
make every effort to ensure that the audit observations are com-
plied with within a reasonable period of time.

& £ * *
[Sr. No. 2 (para No. 1.7) of Appendix to the One Hundred Sixty
Ninth Report of the Public Accounts Committee.]

Action Taken

Name of the circle of account to which audit objections and In-
spection Reports belong—Rajasthan and Chandigarh Circle.

Financial Yearin No. of para/Objec-  Action taken for settlement
whaich the Objec- tion which was
tion raised outstanding on
1-9-74
I 2 3
1965-66 ] One The objection relates to  erroneous payment
of electricity duty to the tune of Rs.

138-87 as charged by the Rajasthan
State Electricity Board. As efferts to
recover the amount yielded no results,
the amount has since been written coff
under the financial powers of the hcad
of the department as perrequirements of
the audit authorities.




113

1968-69

1970-71

1971-72

One

Two

Eleven

The objection relates to non-prcg?.ucticn
of the Cash Book., The matter is sub-
judice as the Cash bock was scized by
the Special Police Establishment in
connection Wwith a case. No action for
settlement could be taken before the
case is finally disposed of by the court
of law. ’

(i) The audit cbjecticn relates to rin-
recovery of propulsicn and detenticn cheaiges
from the Dircctor, Central Arid Zcne Resea-
rch Institute, and District Electorate Officer,
JodhpUr, totalling Rs. 556°76 for use of
Staff Car. In conformity with the estzbli-
shed practice based upcn the principle of
reciprocity, the car was given these crgeni-
sations for undertaking jcurneys for cficial
duties. As further pursuance in the matter
will not bear any fruitful purpcse, it was
decided to write off the amount. An order to
this effect already been issued by the ccmpe-
tent authority.

(ii) In this cobjecticn the zudit brcught
the notice of the Directer that the Govein-
ment had incurred an avoidable experdi-
ture of Rs. 2,160/- on pay and allowances cf
the Staff Car Driver during the pericd the
yvehicle was off the road, As neither the
service of the permanent incumbent could
be dispensed with nor be could be trans-
ferred elseWhere Cduring the uncertain
period, he had to be Utilised for miscellz-
neous jobs and the expenditure in question
should not therefore, be treated 2s aveiceble.

Since settled by the Accountant Generel,
Rajasthan and Chandigarh.

(ii) Name of the circle of account to which audit objections and
Inspection Reports belong—Tamil Nadu Circle.

Financial year in  No. of para/objection Action taker for scttlemert
which the objections which was outstanding
raised on 1-9-1974.
1970-71 . One Non-completion of arrual verificatior. cf

stock.

The physical verification which remained
undone was completed on a later date.
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(iii) Circle of account to which audit objections and Inspection

Reports belong: West Bengal Circle (Central).

Financialyearin ~ No. of para/objection

which the objec- which was outstand- Steps taken for scttlemert
tion raised ing on 2-9-74
1971-72 One The audit objection pertairs to ron-recovery
of outstanding balance of Rs.2033'35 P.

from a Research Scholar who left the
institution before completion of the term.
The Govt. have sirce waived the recovery
from the scholar of the above amount,
The audit is being informed of the waiver.

(iv) Name of the circle of account to which audit objections and

Inspection Reports belong—Madhya Pradesh Circle.

Finarcialyear in No. of para/objections
which the objection  which was outstand-
raised. irg on 1-9-74.

Steps taken for scttlement

One The audit objcction pertairs to hirirg of
fansirstead of purchasing the scme. Fars
have since been purchascd. The audit
is being requestcd to treat the case as
closed.

1972-73

(v) Name of the circle of account to which audit objections and

Inspection Reports belong Uttar Pradesh Circle—II.

Financial year in No. of para/objec- :
which the objection tion which was out-- Action taken for settlement
raised standing on 1-9-1974
I 2 3
1972-73 One The objection, involving total amount of
Rs. 1I,071* 33p.,mcurredtowardsmeeting

certain items of essertial day-to-day
administrative and functional expenditure ,
was raised on the ground that the experdi-
ture exceeded the limit of Financial powers
delegated tothe officer-in-Charge, Regiora}l
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Station as “Head of Office”. For the pur-
pose of regularisation of these experdituic,
the audit called for ex-post facto sanction
orders from the competent authority.

Some of the items of expenditure were already

within the flnancial powers of the Officer-in
Charge, Regioral Stations ard ¢x-post-
facto sanction of the head of the depart-
ment has been accorded for some other
items leaving a balance of Rs. 3602-15
which is under examination for according
post-facto-sanction of the head of the
department.

[0.M. No. G-25011(10)/74-A/cs.
dt. 26-9-1975]




APPENDIX XXV

MINISTRY OF PLANNING
(DEPARTMENT OF STATISTICS)

Recommendation

The Committee take a very serious view that the Ministries]
Departments have tried to extenuate the unusual delays in settling
a large number of outstanding audit observations totalling 1,34,820
as administrative lapse. All the five types of audit objections,
namely (1) sanctions for establishment not received (Rs. 35.00
lakhs) (ii) sanction not received for contingent and miscellaneous
expenditure (Rs. 395.49 lakhs) (iii) sanction estimates not received
(Rs. 1380.73 lakhs) (iv) detailed bills for lump sum drawals not
received (Rs. 760.22 lakhs) and (v) vouchers not received
(Rs. 1724.61 lakhs) are of very serious nature and have to be taken
serfously. The Committee would require that responsibilities
should be fixed on the concerned drawing/disbursing officers,

[SL. No. 1 (Para 1.6) of the recommendation contained in PAC’s
169th Report (Fifth Lok Sabha)]

Action taken

In chapter VII relating to outstanding audit objections and inspec-
tion reports of the Report of C.A.G. for the year 1972-73 Union Govt.
(Civil) this Department has not been specifically named. (The
Department of Statistics was a part of Cabinet Sectt. till it became
a part of the Ministry of Planning in Feb. 73). During 1972-73 Deptt.
of Statistics were concerned with Demand No. 42-Statistics which
was group head under the Ministry of Home Affairs. Matters, i.e.
Audit paras, if any, pertaining to this Deptt. and the Appropriation
Accounts for the year 72-73 were defended by the Ministry of Home
Affairs (Controlling Authority) on the basis of the information
already furnished to them by this Department. We are not aware
whether the audit observations pertaining to this Department, if any,
have been included in the objections shown against the Ministry of
Home Affairs or the Cabinet Sectt. Necessary details in this regard
have already been called for from the A.G.CR., New Delhi. The
position will be examjhed on receipt of a reply from them. However,
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according to information available with us only 53 audit objections
and 4 paras of inspection reports are pending for settlement.

Recommendation

The outstanding audit observations reveal serious failure of the
administrative Ministries to regulate expenditure strictly accord-
ing to financial rules. The Committee desire that Government
should make every effort to ensure that the audit observations are
complied with within a reasonable period of time. The outstanding
audit objections with details should be shown in the Annual Reports
of the Ministries|Departments, Statutory and Autonomous Bodies.

[SL No. 2 (Para 1.7) of the recommendations contained in PAC’s
169th Report (Fifth Lok Sabha)].

Action taken

The observations have been noted. Regarding recommendations
that details of the outstanding audit objections should be shown
in the Annual Report of the Departments, this Department is of the
view that this is a matter for general decision to be taken by the
Ministry of Finance. This Department will have no objection in
following the instructions that may be issued by the Ministry of
Finance in this regard.

Recommendation

The Committee have no doubt that it is for the administrative
Ministries|Departments to ‘gear up their machinery and take timely
and effective action to post mnecessary staff or to devise proper
forms or returns for the expeditious collection of information from
lower formations. The Committee desire that the Ministry of Fin-
ance should devise a suitable machinery for the expeditious settle-
ment of outstanding-audit observations|inspection reports. Guide-
lines should be issued to all administrative Ministries in this regard.

[SL No. 3 (Para 1.8) of the recommendations contained in PAC’s
169th Report (Fifth Lok Sabha)].

Action Taken

Whenever considered necessary this Department issues instruc-
tions to all the concerned authorities for prompt settlement of out-
standing audit objections and inspection reports. Monthly progress
reports have been prescribed for the attached and the subordinate
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offices. The progress of the settlement of the audit objection and
inspection report will now be watched through these reports and
suitable instructions issued, wherever necessary.

Guidelines that may be issued by the Ministry of Finance will
be followed and also brought to the nctice of all the Head of De-
partments for compliance.

Recommendation

The Committee have noted that there has been negligible pro-
gress in the clearance of outstanding audit observations/inspection
reports and the arrears are still very numerous. If the recommen-
dations that have been made by the Committee in the previous
paragraphs are implemented both in letter and in spirit, the Com-
mittee are confident that a hetter performance will ensure in regard
to the implementation of the audit observations.

[Sl. No. 4 (Para 1.9) of the recommendations contained in PAC’s
169th Report (Fifth Lok Sabha)].

Action taken

The obseravtions have been noted.

[D.O. No. G 25015/2/75—B&C dt. 20-9-1975]



APPENDIX XXVI
*MINISTRY OF LABOUR
Recommendations

The Committee take a very serious view that the Ministries/
Departments have tried to extenuate the unusual delays in settling
a large number of outstanding audit observations totalling 1,34,320
as administrative lapse. All the five types of audit objections,
namely (i) sanctions for establishment not received (Rs. 35.00 lakhs)
(ii) sanctions not received for contingent and miscellaneous expen-
diture (Rs. 3,95.49 lakhs), (iii) sanctions to estmates not received
(Rs. 13,80.73 lakhs), (iv) detailed bills for lump sum drawal not
received (Rs. 7,60.22 Ilakhs) and (v) vouchers not received
(Rs. 17,24.61 lakhs) are of very serious nature and have to be taken
seriously. The Committee would require that responsibilities
should be fixed on the concerned drawing/disbursing officers.

[Sl. No. 1 (Para 1.6) of Appendix to the 169th Report of the
Public Accounts Committee (Fifth Lok Sabha) ]

The outstanding audit observations reveal serious failure of the
administrative ministries to regulate expenditure strictly according
to financial rules. The Committee desire that Government should
make every effort to ensure that the audit observations are com-
plied with within a reasonable period of time. The outstanding
audit objections with details should be shown in the Annual Re-
ports of the Ministries|Departments, Statutory and Autonomous
Bodies.

[Sl. No. 2 (Para 1.7) of Appendix to the 169th Report of the
Public Accounts Committee (Fifth Lok Sabha) ]

The Committee have no doubt that it is for the administrative
Ministries|Departments to gear up their machinery and take timely
and effective action 'to post necessary staff or to devise proper forms
or returns for the expeditious collection of information from lower
formations. The Committee desire that the Ministry of Finance
should devise a suitable machinery for the expeditious settlement of

*Not vetted in Audit.
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outstanding audit . observations/inspection reports. Guidelines
should be issued to all administrative Ministries in this regard.

[SL. No. 3 (Para 1.8) of Appendix to 169th Report of the
Public Accounts Committee (Fifth Lok Sabha)]

The Committee have noted there has been negligible progress in
the clearance of the outstanding audit observations/inspection reports
and the arrears are still very numerous. If the recommendations that
have been made by the Committee in the previous paragraphs are
implemented both in letter and spirit, the Committee are confident
that a better performance will ensure in regard to the implementa-
tions of the audit observations.

[S1 No. 4 (Para 1.9) of Appendix to the 169th Report
of the Public Accounts Committee (5th Lok Sabha)]

Action taken

1. In para 1.1 of the 169th Report of the Public Accounts Com-
mittee, the number of Audit observations pending with the former
Ministry of Labour and Rehabilitation as on the 31st August, 1973 has
been shown as 9068. Out of this, only 2202 pertain to the Ministry of
Labour. The number of outstanding Inspection Reports has been
shown in para 1.1 of the Report as 2461 against the former Ministry
of Labour and Rehabilitation, Of this, only 191 reports pertain to
the Ministry of Labour. According to the available information, the
number of outstanding Audit observations as on the 30th June, 1975
in respect of Labour Ministry was 551 only. The latest information
regarding Inspéction Reports is not readily available.

2. All the Controlling Officers of the Ministry of Labour have
been requested to take the following measures for the settlement
of outstanding Audit Observations and Inspection Reports:—

(i) to get excluded the audit observations etc. shown in the
list of outstanding Audit Observations and Inspection Re-
ports which pertain to other Department etc. but have
been erroneously included in the pending list concerning
the Ministry of Labour;

(ii) to get excluded such of the Audit Observations as have
been replied to;

(iii) to get excluded the audit observations ete. which have
appeared twice in the list maintained by the Audit through
oversight;
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(iv) to find ways and means to settle the old audit observations
and inspection Reports, if necessary by personal contacts,
so that a minimum number of audit observations|inspec-
tion reports remain vutstanding at the end of a financial
year.

They have also been advised to gear up the existing machinery
for early settlement of the audit observations.

The settlement of the outstanding audit observations|inspection
reports is being watched through the quarterly progress reports.

3. The Committee’s recommendation that details of the oustand-
ing audit observations and inspection reports should be shown in the
Annual Reports of the Ministries|Departments has been noted.

[D.O. No. G 25015|15[75|B&A dt. 26-9-1975]



APPENDIX XXVII
MINISTRY OF INFORMATION AND BROADCASTING*
Recommendation

The Committee take a very serious view that the Ministries/
Departments have tried to extenuate the unusual delays in settling
a large number of outstanding Audit Observations totalling 1,34,820
as administrative lapse. All the five types of Audit objections,
namely, (i) Sanctions for establishment mnot received (Rs. 35.00
lakhs) (ii) Sanctions not received for contingent and miscellaneous
expenditure (Rs. 3,95.49 lakhs), (iii) Sanctions to estimates not
received (Rs. 13,80,73 lakhs), (iv) Detailed bills for lump sum
drawals not received (Rs. 760.22 lakhs) and (v) Vouchers not
received (Rs. 17,24.61 lakhs) are of very serious nature and have
to be taken seriously. The Commitiee would require that respon-
sibilities should be fixed on the concerned drawing/disbursing
officers.

[SL. No. 1 (Para 1.6) of the 169th Report of the Public Accounts
' Committee (5th Lok Sabha)]

Action taken

The total number of Audit observations shown pending against
this Ministry upto March, 1973 but outstanding on 31st August, 1973
are 3407, involving an amount of Rs. 81.26 lakhs; out of which 331
were made prior to April, 1970, involving an amount of Rs. 1.70
lakhs. Even before the receipt of the copy of the report of the
Public Accounts Committee, this Ministry, on receipt of the report
of the Comptroller and Auditor General of India for the year 1972-
73—Union Government (Civil), had taken up the matter vigorously
with all the 14 attached and subordinate offices, emphasising that
the outstanding audit observations should be resolved and settled
with maximum speed. It may, however, be mentioned that the
DGAIR have 118 stations/offices located all over India and simi-
larly Directorate of Field Publicity, another media unit of this
Ministry, has 212 Field Units operating in various parts of the coun-
try, and therefore receipt and collection of information in respect
of audit observations pending with each such field formation takes

*Not Vetted in Audit.
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time. However, from the data collected from the various attached

and subordinate offices, the latest position, as it emerges, is 1nd1cat-
ed below:—

Name of the Media Unit No. of Observa- Remarks
audit tions still
observa-  perding
tions made
upto March
1973
but out-
standing
on 31-8-73
Y I 2 3 4
Directorate of Field Publicity . 326 42  For want of PSR, non-adjustment

of TA & otheradvances etc.
Registrar of News papers for

India. . o 4 nil,
Ro=searchand Reference Division 4 nil.
National Film Archives of India. 22 5 Relaticg to payee’s stamped
receipts.
Photo Division . . 5 22 4 Relating to T.A. advance adjust-
ments.
Publicatiors Division £ s 170 136 Out of 136, 102 relate to payee’s

stamped receipts in respect of
which certificate of the D.D.O.
that all payments were made to
the party concerred has been
sent,as desired by audit.

Directorate of Advertisirg ard

Visual Publicity. . . 166 6 Adjustment bills wanted
Films Division 4 . . nil. nil.
Song & Drama Division 5 63 nil,
P ress Information Bureau . 218 22 Pertainirg to payee’s stamped
receipts
Central Board of Film Censors nil. nil.
Directorate of Film Festivals nil. nil. The Dte. was formed in Oct. 1973
Film ard T. V. Institute of India  nil. nil.
DGAIR . 6 . . 951 331 Out of 331, 203 relate to payee’s
stamped receipts.
Ministry (Main) , . g 7 nil.
TOTAL —1;3:_1_ _—5:;

As would be observed from column 2 of the above statement,
the total number of outstanding audit observations does not tally

258 LS—9.
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with the figure given in the report of the Comptroller and Auditor
General..© The difficulty experienced in this behalf was that im
each circle of account, this Ministry has field formations of various:
media units. Every Accountant General had furnished the figures.
of audit observations pending at a given point of time in respect of
the whole of this Ministry for compilation of data for the report of
the Comptroller and Auditor General. It was not possible in the
given time to ascertain from each Accountant General the number
of audit observations pending in respect of each field formation and
the number and date of the correspondence under which the office
of the Accountant General had communicated those audit observa-
tions to a particular field unit. On the other hand, each media unit
and its field formations have given the information in respect of
pending audit observations according to the picture available
with them, when they were asked to supply the desired informa-
tion. However, on the basis of the report of the Comptroller and
Auditor General for the year 1973-74, this Ministry had taken the
anticipatory action of addressing the various Accountant Generals
to intimate the details of the outstanding audit observations/
objections, indicating to which particular subordinate office they
pertain, so that it may be easy to identify the particular office con-
cerned with the particular audit observations/objections. This
would also permit fixing of responsibility for undue delay. Replies
from some of the Accountant Generals are still awaited.

Outstianding Inspection Reports:

73 inspection reports containing 136 paragraphs have been shown
outstanding against this Ministry in respect of ‘departmentally
managed commercial and quasi-commercial undertakings’. Only 2
media units fall under this category viz. DGAIR and the Films
Division, Bombay. The position as intimated by them is tabulated
below: —

Name ofthe Media Unit No.of Paragraphs Remarks
paragraphs  still
ofinspec- pending

tion reports
outstanding
on 31-8-73
1 2 3 4
Films Division Bombay : 30 16 In case of most of the outstardirg
paragraphs, needful has been
done and conflrmztion of audit"
that they have dropped the
- paragraphs, is awaited.
DGAIR 351* 59

" *Tt would be observed, according to the record of the DGAIR
the number of outstanding paragraphs of inspection reports are:
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more than the total number shown in the report of the C&AG. The
DGAIR has attributed this to the reason that intimation of settle«
ment of objections pertaining to their various subordinate offices has
not been received. The Heads of the Offices concerned have been
advised to confirm from the audit, which of the objections have
since been treated as settled. As stated in the foregoing para-
graphs, when detailed information is received from the Accountant
Generals concerned in respect of the figures given in the report of
the C&AG for the year 1973-74, it would be possible to identify
which paragraphs of various inspection reports pertaining to which
particular office, are treated to be outstanding by audit, to enable
concerted efforts being made to liquidate the paragraphs so identi-
fied. '

Recommendation

The outstanding audit observations reveal serious failure of the
Administrative Ministries to regulate expenditure strictly accord-
ing to financial rules. The Committee desire that Government
should make every effort to ensure that the Audit observations are
compiled within a reasonable period of time. The outstanding Audit
objections with details should be shown in the annual reports of
the Ministries/Departments, statutory and autonomous bodies.

[SI. No. 2 (Para 1.7) of 169th Report of the Public
Accounts Committee (5th Lok Sabha)].

Action taken

The Ministry has already taken stringent measures that the
audit observations and objections are identified in respect of each
subordinate office to keep a watch on their speedy disposal/settle-
ment within a reasonable period of time. Instructions have already
been issued that outstanding audit objections with details should
be shown in the annual reports, placed before the Parliament.

Recommendation

The Committee have no doubt that it is for the Administrative
Ministries/Departments to gear up their machinery and take timely
and effective action to post necessary staff or to device proper forms
or returns for the expeditious collection of information from lower
formations. The Committee desire that the Ministry of Finance
should device a suitable machinery for the expeditious settlement
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of outstanding audit observations/inspection reports. Guidelines
should be issued to all Administrative Ministries in this regard.

[Sl. No. 3 (Para 1.8) of 169th Report of the Public
Accounts Committee (5th Lok Sabha)].

Action taken

As desired by the Committee, this Ministry has already geared
up the machinery for timely and effective action by impressing
upon the Heads of Departments to devise proper forms or returns
for the expeditious collection of information from their subordinate
formations. When guidelines in this behalf have been formulated
by the Ministry of Finance, those will also be adopted by this
Ministry and its attached and subordinate offices.

Recommendation

The Committee have noted that there has been regligible pro-
gress in the clearance of outstanding audit observations/inspections
reports and the arrears are still very numerous. If the recommen-
dations that have been made by the Committee in the previous
paragraphs are implemented both in letter and in spirit. The
Committee are confident that a better performance will ensue in
regard to the implementation of the audit observations.

[Sl. No. 4 (Para 1.9) of 169th Report of the Public
Accounts Committee (5th Lok Sabha)].

Action taken

The contents of this paragraph of the report of the Committee
have been noted for information and future guidance.

[O.M. No, G-25015|4|75-B&A, dt. 17-9-1975]



APPENDIX XXVIII )

MINISTRY OF STEEL & MINES
(DEPTT. OF STEEL)*

Recommendations

The Committee take a very serious view that the Ministries/De-
partments have tried to extenuate the unusual delays in setting a
large number of outstanding audit observations totalling 1,34,820 as
administrative lapse. All the five types of audit objections, namely
(i) sanctions for establishment not received (Rs. 35.00 lakhs), (i)
sanctions not received for contingent and miscellaneous expenditure
(Rs. 3,95.49 lakhs), (iii) sanctions to estimate not received
(Rs. 13,80.73 lakhs), (iv) detailed bills for lump sum drawals not
received (Rs. 7,60.22 lakhs) and (v) vouchers not received
(Rs. 17,24.61 lakhs) are of very serious nature and have to be taken
seriously. The Committee would require that responsibilities should
be fixed on the concerned drawing/disbursing officers.

The outstanding audit observations reveal serious failure of the
admiristrative Ministries to regulate expenditure strictly according
to financial rules. The Committee desire that Government should
make every effort to ensure that the audit observations are complied
with within a reasonable period of time. The outstanding audit ob-
jections with details should be shown in the Annual Reports of the
Ministries/Departments, Statutory and Autonomous Bodies.

The Committee have no doubt that it is for the administrative
Ministries/Departments to gear up their machinery and take timely
and effective action to post necessary staft or to devise proper forms
or returns for the expeditious collection of information from lower
formations. The Committee desire that the Ministry of Finance
should devise a suitable machinery for the expeditious settlement of
outstanding audit observations/inspection reports, Guidelines should
be issued to all administrative Ministries in this regard.

The Committee have noted that there has been negligible progress
in the clearance of the outstanding audit observations]inspection

*Not vetted in audit.
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reports and the arrears are still very numerous. If the recommenda-
tions that have been made by the Committee in the previous para-
graphs are implemented both in letter and in spirit, the Committee
are confident that a better performance will ensue in regard to the
implementations of the audit observation.

[S. Nos. 1—4 (Paras 1.6 to 1.9) of Appendix of 169th Report
: of the Public Accounts Committee (5th Lok Sabha)]

Action taken

Out of 79 observations in respect of Deptt. of Steel 30 audit obser-
vations pertain to Iron & Steel Control Organisation and 49 audit
observations pertain to Deptt. of Steel (Secretariat proper).

-x. Audit okservations

I.IRON & STEEL ORGANISATION

The position as on 31st August, 1975 of the audit observations in respect of Iron & S'e
Organisation is given below year-wise.

Year No. of Positior as well as action taken by the Govt. as upto 31-8-75
outstan-
ding
observa-
tions
I 2 3
1959-60 T Case pendingin Court. Action has been taken tosettle the matter
expeditiously through the appropriate authority.
1960-61 2 Both the cases are pending in the Court. Action has been taken
to settle the matter through appropriate authority.
1961-62 4 All the cases are pending in Court/ Arbitration. Action for
persuading the matter has already been taken through the
: appropriate authority.
1962-63 I Allthe cases are pendingin Court. Action for persuading matters
has already been taken through the appropriate authority.
1963-64 3 Action is being taken for closing these objections with the
appropriate authority through formal ccmmunication.
1965-66 I Case is pendingin court. Further action will be taken on receipt
of instruction from the Court.
1968-69 I Request for settling the objecti&.m has already been made to the
audit. Formal Communication is awaited.
1970-71 5  Inrespect of three objections details of expenditure as desired

by the audit are being obtained from the appropriate autho-
rity. As regard other 2 objections, for 1 case legal action is
pending for which the Ministry of Law is being pursued with for
expeditious action, and for other objection request for drop-
pingthe objection has been made tothe audit from whem formal
communication is awaited.
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I 2 3

1971-72 . 8 Out of 8 objections it hag been informally ascertained from the
audit that 3 objections stand settled/ drorped. However, the
audit has been requested to confirm this position through
formal communication. Request for dropping 4 more objec-
tions has been made to the audit. Reply from the audit in this
regard is awaited. One more objection pertaining to this year
is pending in the Court.

1972-73 . 4 Out of 4 objections 1 has alresdy been settled. In respect of 1
objection, request for settling objection has been mede to
audit from whom formal communication is awaited. As re gard
balance of 2 objections action for settlement of these objec-
tions expeditiously has been taken with the audit.

2. Inspection Reports

Only 3 inspection reports containing 6 paras were ottstanding
against I&SC Organisation pertaining to year 1971-72. The Ilatest
position of these inspection reports as on 31st August, 1975 is given
below. Out of 6 paras of the 3 inspection reports, 4 paras have al-
Teady been settled. In respect of other 2 paras, 1 case is pending
due to the decision of the Court/arbitrators and the other case is
-expected to be settled early.

3. Steps taken to settle audit objections

Mostly the cases pertaining the Iron & Steel Control Organisation
are either pending in the court or awaiting decisions of the arbitra-
tors. Action for clearing these matters has already been taken by
1&SC Organisation with the appropriate authorities like Ministry of
Law, Central Government, Counsels and other legal agencies. They
are also being reminded frequently to persuade with the Court
authority/Arbitrators for speedy settlement of the cases.

4. Details of audit observations
A statement giving brief on each audit observations is enclosed
(Annexure I).

II. DEPARTMENT OF STEEL (SECRETARIAT PROPER)
1. Audit observations

The position as on 315t August, 1975 of the audit observations in respect of Department
of Steel (Secretariat proper) is given below year-wise :

Year No. of  Position as well as action taken by the Govt. as upto 31-8-75
outstan- - -
ding
observa-
tions

1962-63 5 "3 Recovery of festival advance from three Govern.ment ¢ mployees.
¢ No details are available at this distance of time, in all these
cases AGCW&M has been requested to drop the objectiors.
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Year

Position as well as action taken by the Govt. as upto 31-8-75

1963-64

1964-65

1966-67

1968-69

£969-70

1970-71

1971-72

1972-73

No. of
outstan-
ding
observa-
tions
3 2
A I
. I
. 4
. 3
. 3
. 5
. 23

Recovery of TA advance scooter advance from 2 Governmert
employees. Since recovery has been effected in allthese cascs
AGCW&M has been requested to delete these objectiors.

Recovery of P.T.O. advance. The recovery would have been made
by the Ministry where the GoVernment employee was trans-
ferred. Matter is under examination/verification.

Recovery of LT'C advance would have been made by the Mini-
stry concerned where the officer was transferred. The matter
is being checked up with that Ministry.

The recovery of transfer TA, leave salary ard T.A. advarces
from officers. Recoveries in allthese cases have already becn
effected and audit has been accordingly requested to drop
these objections.

Recovery ofleave salary advance, over drawn amount ard TA
advance from 3 officers. The position is being checked up with
the respective officers where these cfficers were trersferred
whether recoveries have already been made by those cfficers.

Recovery of overdrawn pay ard allowances, TA advance ard
payment of import duty. In one case the recoveries has already-
been affected and AGCW&M has been requested to delete
th: objection. In other two cases necessary particulars have
been called for final settlement.

Objections pertain to the re covery of TA advan.ces paid to various
officers excess pay and allowances. L TC advar.ce ard paymernt
of trunk call bills. In two cases recoveries have alreedy been
effected and AGCW&M has been requested to drop
these objections. As regard the recovery of balar.ce of LTC
advance, AGCW&M has been informed that the same has
already been recovered and thus request for droppirg this
objection has also been made. In case of paymert of trurk call
bills attested copy of adjustment bill has been supplicd to
AGCW&M. In the fifth case the officer concerrcd has been
requested to send thbe requisite particulars in order to scttle
the objections as early as possible.

In 14 cases recoveries of TA advances have alrezdy been e ffe ctcd
and AGCW&M has been requested to drop these objections.
In other two cases too recoveries of LTC and leave selaiy
advances have been effected and AGCW&M has been requ-
ested to drop these two objections. In the remaining 7 cases,.
6 objections pertain to adjustment of TA Advances for which
detailed particulars have been called for from cfficers concer--
ned and the remaining one objection belongs to Regional Iron
& Steel Controller, Kanpur. AGCW&M has been requested.
-to transfer this objection to that office.

2. Inspection Reports

All the 6 paras in Inspection Reports for 1970-71 and 1971-72 have
since been settled.
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3. Steps taken to settle audit objections

Steps have alréady been taken with the officer|offices concerned
to settle the objections expeditiously.

4. Details of audit objections

A statement giving brief on each audit observation is enclosed:
(Annexure II).
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APPENDIX XXIX
MINISTRY OF STEEL AND MINES
(DEPARTMENT OF MINES)

Recommendation

The Committee take a very serious view that the Ministries/De-
partments have tried to extenuate the unusual delays in settling a
large number of outstanding audit observations totalling 1,34,820 as
administrative lapse. All the five types of audit objections, namely
(i) sanctions for establishment not received (Rs. 35.00 lakhs), (ii)
sanctions not received for contingent and miscellaneous expenditure
(Rs. 3,95.49 lakhs), (iii) sanctions to estimates not received (Rs.
13,80.73 lakhs), (iv) detailed bills for lump sum drawals not received
(Rs. 7,60.22 lakhs) and (v) vouchers not received (Rs. 17,24.61 lakhs)
are of very serious nature and have to be taken seriously. The Com-
mittee would require that responsibilities should be fixed on the
concerned drawing/disbursing officers.

[S. No. 1 para 1.6 of Appendix to the 169th Report of the P.A.C.
(Fifth ok Sabha)]

Action taken

We are concerned with the following offices/subordinate Depart-
ments:—
1. Secretariat of the Department of Mines,
2. Geological Survey of India.
3. Indian Bureau of Mines.
4. Airborne Mineral Surveys and Exploration.
5. Controller of Mining Leases.

The recommendation 0f the Committee has been brought to the
notice of these offices/Departments. The Heads of these Departments
have been informed that they will be personally responsible for
ensuring prompt settlement of outstanding audit observations/inspec-
tion reports paras. A copy of the instructions issued in this regard
is enclosed (vide annexure-I).
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ANNEXURE-I
IMPORTANT/IMMEDIATL

No. 4/8/75-IF
GOVERNMENT OF INDIA
MINISTRY OF STEEL & MINES

(Department of Mines)

New Delhi, the 23rd May, 1975.

To

1. Shri C. Karunakaran,
Director General,
Geological Survey of India,
Jawaharlal Nehru Road,
Calcutta.

2. Shri S. Narainaswamy,
Deputy Director General,
A M.S.E., Bangalore.

3. Shri D. N. Bhargava,
Controller,
Indian Bureau of Mines,
Nagpur.

4. Shri D. N. Bhargava,
Controller of Mining Leases,
Nagpur,

Subject: 169th Report of P.A.C. on Chapter VII of Report of Com-
troller and Auditor General of India for the year 1972-73
Union Government (Civil) relating to Outstanding Audit
Observation and Inspection Reports.

Sir,

I am directed to say that the 169th report of the Public Accounts
Committee (Fifth Lok Sabha) was presented to the Lok Sabha on
20-4-75. In this connection an extract from the report of P.A.C.
containing the recommendations of the Committee is enclosed.
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2. The main recommendations of the P.A.C. are as under: —

()

(ii)

(iii)

(iv)

3. For

That responsibility be fixed on DDO’s for unusal delays in
settling Audit Objections.

That Government should make every effort to ensure that
audit observations are complied with within a reasonable
period of time and the outstanding audit objections with
details should be shown in the Annual Reports of the
Ministries/Departments, Statutory and Autonomous Bodies,

Administrative Ministry should gear up their machinery to
take timely and effective action to post necessary staff
or to devise proper forms or returns for expeditious col-
lection of information from lower formations.

That Ministry of Finance should devise a suitable ma-

chinery and issue guidelines for expeditious settlement of
outstanding audit observations/inspection reports.

implementing the above recommendations of the P.A.C.,

it has been decided to take the following action:—

(i) The Heads of the Deptt. of GSIIBM|AMSE|CML will here-

after be personally responsible for ensuring action for ex-
peditious settlement of outstanding objections/Inspection
reports. All the outstanding audit observations/inspection
reports shown in the report of the Comptroller and Audi-
tor General for the year 1972-73 should be settled by
31-7-75.

(i) You should submit every month a statement showing

(iii)

details of outstanding audit objections/inspection reports
and action taken to settle them. This statement should be
forwarded by the 10th of each month by name to the
Director/Deputy Secretary administratively concerned with
your organisation.

Senior Officers of your Organisations should hold meetings
with the concerned Audit Officers at least once a month

for expeditious settlement of outstanding objectioné/inspec-
tion reports.



147

4. Please acknowledge receipt of this letter.

Yours faithfully,
(M. S. BHATNAGAR)
Deputy Secretary to the Government of India.

Copy forwarded to:—

Director (B). In so far as the Sectt. proper is concerned. Dir.(B)
will be personally responsible for ensuring action for expeditious
settlement of outstanding audit objections/inspection reports. He is
required to settle all the outstanding audit objections covered by the
Audit Report of the CAG for 1972-73 (Civil) by 31-7-75.

Director (N) /DS (J) /DS (N) for personally watching the progress
of the pending audit objections etc. and to ensure that the same are
settled by 31-7-75.

All Sections.

- Sd/-
(M. S. BHATNAGAR)
. Deputy Secretary
[O.M. No. 4(1) /75-IF dt. 10-9-1975]
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.S1. No, Name of Agent Sl. No. Name of Agent

WHEST BENGAL 32, Lakshmi Book  Store,

42,Municipal Market,

21. Grantholoka, s
5/1, Ambica Mookherjee Road, Janpath, Ne?r Delhi..

Belgharia, 24-Paraganas, 33. Bahree Brothers, FA
; j i M t.

22, W. New Man & Company Ltd., ggﬁﬁl'_':mat Ral. Marke : i
3, Old Court House Street, . 3 ! _ :
Calcutta. ‘ 34, Jayna Book Depot,

) ‘Chhaparwala Kuan,

23. Firma K. L, Mukhopadhyay, : 2
6/1-A, Banchharam Akrur Lane, . - 2ror Bagh, Pew, Delbl;
Calcutta-12. 35. Oxford Book & Stationery Co.,

Scindia House, Connaught Place,

24. Mrs. Manimala, Buys & Sells, New Delhi.

128, Bow Bazar Street,
Calcutta-12. 36. People’s Publishing House,
Rani Jh d,

25. M/s. Mukerjj Book House, New De;;_n s

Book Seller, - 8B Duﬂ Lane, :
Calcutta. 37. The United Book Agency,
48, Amrit Kaur Market,
DELHI Pahar Ganj,
" N

26, Jain Book Agency, gy
Connaught Place, New Delhi. 38. Hind Book House, ;

27, Sat Narain & Sons, T DR e T ‘
3141, Mohd. Ali Bazar, 39. Book Well,
Mori Gate, Delhi. 4, Sant Nirankari Colony, {

e e Ki Cam

23. Atma Ram & Sons, D ;lrLgif;vay o
Kashmere Gate, Delhi-6. : 7

26, J. M. Jaina & Brothers, . 40. M|s. Saini Law Publishing Co,

: é 1899, Chandi Chowk
Mori Gate, Delhi. :
_ Delhi.

30. The Central Newg Agency, 3 ( ;

23/90, Connaught Place, " MANIPUR _ s

New Delhi.

31. The English Book Store,
7-L, annaught Circus,
New Delhi.

41, Shri N. Chaob Singh, - al
News Agent,
Ram Lal Paul High School
Annexe, Imphal.—MANIPUR.
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